
6115 Appropriation {No. 5) [28 DEC. 1968] Bill, 1968 6116 

would also take greater interest. The initia- \ tive 
must come from the Government of India, 
whstfrsr through money or even through the 
purchase of a piece of land there, j They must 
take a piece of land there and shs-w th"ir 
goodwill and their sympathy for such a great 
project which would go a j long way in 
providing the atmosphere for j peace, progress 
and spiritual upliftment I in the world. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Have you any reply to this 
suggestion for action ? 

SHRI JAGANNATH PAHADIA: Cer-
tainly we will consider all the suggestions 
made by hon. Members. I want to refer to 
one question which I had left out. Mr. 
Abraham asked when the elections are going 
to be held. As far as my information goes, ihe 
Election Commission has tentatively decided 
to hold the mid-term poll in Pondicherry on 
the 9th March. 

THE VICE-CHAIRMAN (SHRl M.P. 
BHARGAVA):   The questionis: 

"That the Bill be returned.". The 

motion was adopted. 

THE   APPROPRIATION   (NO.   5) 
BILL, 1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 

JAGANNATH PAHADIA): Sir, I beg to 
move : 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of tha Consolidated Fund of India 
for ihe services of the financial year 1968-
69, as passed by the Lok Sabha, be taken 
into consideration". 

Sir, this Bill arises out of ihe Supple-
mentary Demands of Rs. 7331-98 lakhs voted 
by the Lok Sabha on the 18th December, 1968 
and the expenditure of Rs. 75-61 lakhs 
charged on ihe Consolidated Fund of India as 
detailed in the Supplementary Demands 
Statement laid before the House on the 1 Ith 
December, 1968. As full explanations have 
already been given in that statement I would 
confine myself to a few introductory J remarks 
on some of the major items for I which 
additional provision is required.   ; 

The amounts included in this second batch 
of Supplementary Demands represent the 
unavoidable minimum additional requirements 
which have arisen after the passing of the first 
batch of the Supplementary Demands for 
Grants in August last. The total Supplementary 
Demands in the present batch are for Rs. 74-08 
crores of which Rs. 22- 37 crores are on 
Revenue account, Rs. 1-71 crores are on Capital 
account and Rs. 50 crores are for disbursement 
of Loans and Advances. The total additional 
requirement of Rs. 74-08 crores will, however, 
be set off to theex.entof Rs. 72-11 crores on 
account of receipts recoveries, etc. The net 
outgo arising from these Supplementary 
Demands wou'd thus amount to Rs. 1 -97 
crores only. 

Of the various items constituting the 
Supplementary Demands, I might mention Rs. 
50 crores are for advancing a larger loan to the 
Food Corporation of India to enable it to take 
over the stocks from the Food Department, 
consequent on the transfer of depots and port 
operations to the Corporation from the Food 
Department. This would not, however, affect the 
Budget as there would be additional receipts to 
Government for the stocks transferred. Rs. 20 
crores are required for reimbursement to the 
Corporation of the consumer subsidy in respect 
of foodgrains handled by it but the additional 
requirement will be covered by the profit expec-
ted to be made by Government on the sale of 
imported wheat. Rs. 1 • 36 crores are required 
for the scheme of incentives to cotton textile 
mills which produce controlled varieties of 
cloth in excess of their obligation. Of this 
amount, Rs. 55 lakhs represent only a national 
advance to the Textile Commissioner and the 
balance of Rs. 81 lakhs is expected to be set off 
by receipts of equivalent amount from the 
defaulting mills. Rs. 75-37 lakhs are required 
mainly for making payments in satisfaction of 
court decrees and awards against Government 
in connection wiih the acquisition of land. Rs. 
75 lakhs are required for investment in ihe 
India Tourism Development Corporation Ltd., 
in the shape of transfer of tourist bungalows 
Ls. 60 lakhs are for demarcation of Indo-Burma 
and Indo-Pakistan (Rann of Kutch area) 
boundaries. 

The Supplementary Demands include token 
provisions under three Grams, as the additional 
expenditure involved during ihe year can be 
met from savings available within tne Grants 
but the items represent expenditure on 'new 
service' or 'new instru-ment of service'. These 
are: 
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First, a token provision for granting loans 

amounting to Rs. 3 crores to the Jute Mills 
throughthe agency of the Industrial Finance 
Corporation as the industry is not in a position 
to meet its requirements from   the normal 
banking channels; 

Second, a token provision for setting up of a 
T. V. station in Srinagar at an estimated cost 
of Rs. 167 lakhs of which Rs. 5 lakhs only is 
anticipated to be spent during the year; and 

Third, a token provision for strengthening 
the main runway at Begumpet Civil aerodrome 
at a cost of Rs. 37  30 lakhs for operating 
heavier jets. The expenditure on this work 
during the current year is estimated at Rs. 
10,000 only. 

Sir, I move. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Before I call upon Mr. 
Dhayabhai Patel 1 want to inform hon. 
Members that I have got about a dozen names 
before me. So I would request hon. Members to 
be brief and limit their remarks to five to 
seven minutes. 

SHRI DAHYABHAI V. PATEL (Guj-rat) : 
I am afraid it is not possible to limit our 
remarks to five or seven minutes when it is a 
question of Rs. 74 crores. Mr. Vice-Chairman, 
tne habit of appropriation and misappropriation 
of this Government U growing. This is 
Appropriation (No. 5) Bi!J. Normally we usea 
to have one or two but we nave come to five 
tmsyearandlam afraid this habit of 
misappropriation from the Ministries is 
permeating into the Members aho. 

AN HON. MEMBER : Question. 
SHRI   DAHYABHAI   V.   PATEL : 

Don't be in a fturry. Please listen. My friend, 
Shri Lokanath Misra, this morning pointed out 
how a Congress Member tried to 
misappropriate the bungalow that was allotted 
by the House Committee to a Member of my 
Party. This habit of misappropriation is 
growing very fast and therefore . . . 

SHRI N. PATRA (Orissa) : It is a personal 
matter. 

SHRI DAHYABHAI V. PATEL; It is 
not a personal matter. That Member is here to 
do his duty as a Member of Parliament. What 
do you mean by saying tnat it is a personal 
thing? Mr. Vice-Chairman 

wnat is this? You appoint a House Committee. 
Tne House Committee is appointed by tris 
Parliament. That Committee takes action and 
instead of dealing with it, the Minister-in-
charge of Housing or Mr. Ram Subhag Singh, 
wnen I complained to the Chairman, writes that 
for < his reason or for that reason it is delayed 
and he is I sorry for the wnole thing. This 
bungalow, allotted to a Member of my Party, 
has not been made available to him and he has 
been put to great inconvenience. This sort of 
misappropriation should be dealt with sternly 
and tnis is because tne Government has got into 
tht habit of misappropriating funds and this is 
going on. That is what I was trying to point 
out. 

PANDIT S. S. N. TANKHA (Uttar Pradesh) 
: In this connection may I inform my hon. 
friend tbat a Member of this Partv 
misappropriated a bungalow last year or the 
year before last, from the allotment made to a 
member of the other I House, who was an 
independent, and he is Mr. A. N. Mulla? It was 
taken over by a Member of my friend's Party 
in tnis House. 

(Interruptions). 

AN HON. MEMBER : Opposition 
Members have got better bungalows than 
Congress Party, Members. 

THE VICE-CHAIMRAN (SHRI M.P. 
BHARGAVA) : Are we discussing the 
misappropriation of bungalows? 

SHRl DAHYABHAI V. PATEL:   You 
should have taken stern action against I him. 
Why did you not draw my attention ? I I am the 
leader of my Party here. lam sit-| ting here. 
Mr.Ranga is in the other House. Why did you 
not draw our attention? We would have taken 
action immediately, but not like this. 
(Interruption). Besides, the Ministers have a 
large pool for their personal patronage. Mr. 
Satya Narayan Sinha and his successor have got 
a personal pool of patronage bungalows which 
are allotted to people. If you want, I can give 
examples. People who defect are given 
bungalows. (lnterruptions).¥eop\e who left our 
Party and joined the Congress Party have been 
given bungalows. Interruptions are not going to 
subdue me. When I say something, I am on 
sure grounds. f (Interruptions). As far as the 
Rajya Sabha is concerned we have three 
bungalows as our quota. You can enquire of the 
Chairman of the House Committee and he will 
tell you. Do not make allegations without mak-
ing sure. I do not do that. When I make a 
statement I am always sure of my ground. 
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SHRI   N. PATRA: There is a police case 
against him. 

SHRI DAHYABHAI V. PATEL:   My 
Member has not gone there. You do not know 
how to read the paper. My Member did not go. 
My Member just went to ask. When are you 
vacating the bungalow? The wife of that 
Member called the police and said "these 
goondas have come to harrass me." But I agree 
that my Member was wrong in the sense that he 
did not behave in the proper manner. He behaved 
like a Congressman. When the raiders came 
into Kashmir, instead of driving them out, we 
went to the United Nations. My Member, 
instead of going and throwing out the other 
Member, saw the Chairman of the House 
Committee. He went and talked to him. He 
talked to Mr. Ram Subhag Singh. He went to 
the Chairman. All this trouble happened 
because he behaved like this. He should have 
gone and thrown him out, because he has no 
locus standi. He has no authority to be there. 
He is in wrongful occupation of the place and I 
am surprised that so many Members of the 
Congress Party should defend such an aclion. 
They should be ashamed of themselves. They 
should hang their heads in shame that a 
Member of the Congress Party behaved like 
this. It is such members who have brought the 
Congress to its present condition and to the 
disrepute that it has suffered today. It is this 
attitude of the Congress Members. Instead of 
saying "Sorry, this is wrong. Our Members 
should not do it," they go on defending it. I am 
surprised that the Congress Party has taken this 
attitude. What I was saying is that the 
Government everywhere misappropriates very 
often and asks for more and more 
appropriations. Is it not an encouragement for 
their members to behave like this? 

In this Appropriation Bill there are several 
matters that 1 find. There is a capital outlay on 
the Department of Communications. This is 
one of the worst depart-ments-.of the 
Government. You join issue with me. It is one of 
the worst departments, the telephone 
department. I do not know what sort of 
defence that day the Minister made when I was 
talking of our telephones and the difficulties in 
our getting trunk calls. But we know that the 
Telephone Department is a paying department. 
They are making two hundred per cent profit, 
at least a hundred per cent profit. They do not 
give the correct figures. I challenge the Minister 
to let us know how much profit they are 
making on the telephones and yet they go on 
defendingthis.Instead of wasting money and 
giving more and more money to schemes and 
projects that do not pay 

, returns,   Government    should certainly j 
spend more money on telephones and on  
improving communications in this country. 
Unless we improve communications, things will 
not improve. This is one of the basic necessities 
of life. You go alio ver the world. Telephones are 
so easy and it is not a question of one country or 
another. In Europe you can telephone from one 
city to ano t her. I am talking of free Europe. I 
do not know what happens inside the iron  
curtain. But in Europe you can telephone   
from one city to another very often directly on 
the dial. Even if you have to use the services of 
an operator, telephones are connected so 
quickly. Of course,  those who have gone to 
America know that from one end of the coast 
to the other end you dial and you get your 
number. If you know the number and the code 
number, you land at an airport and you can get 
any person from one coast to the other. If you 
want to telephone at night the charge is one 
dollar. Now, look at this, how it is done there. I 
telephoned to my son   two or three days back, 
where he was in   a university in San 
Francisco. He had gone for his Christmas 
holiday to Arlington. That is near Washington. 
He operated the code number and without 
having to wait I was connected. Today can you 
ever hope j of such a thing in the country under 
the present Congress regime?   They do not 
want to improve. When you defend something 
which is wrong, it shows that you do not want 
to improve.  The telephone services in this 
country and the communications system must 
be improved. I know there are a large number 
of people, businessmen. When they find 
difficulty in getting telephones, they ask for 
Telex. For that also they are told that they have 
to wait in a queue. Or else the other thing is 
they get a recommendation from some 
Minister. I This is a terrible thing. All that 
leads to corruption. It should be straightened 
out. I Money should be given to these depart-
ments to expand the ordinary services, which 
the  citizen is entitled to. What are we doing? 
We are going on wasting money on projects and 
whether they   would pay or not is a doubtful 
matter. 

The other thing that I should like to point 
out is here an example. I am sure everybody 
has seen the paper this morning. 

SHRI A. D. xMANI (Madhya Pradesh) :    
Which paper ? 

SHRI DAHYABHAI V. PATEL: All 
papers. It is full of advertisements of the 
Food Department. The picture of Mr. Jag-
jivam Ram and Mr. Shinde is there. Now, 
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I have nothing personal against these Mi-
nisters. It is their paper and their pictures are 
appearing. 

DR.B.  N.ANTANI (Gujarat) : You mean 
the green revolution. 

SHRI DAHYABHAI V. PATEL: I do not 
know whether it is green or red or whatever it 
is. He has mentioned it as green. Yes, the 
heading is "Green Revolution". I do not know 
whether it is green or red. I am inclined to 
think that it is pink under the Congress regime 
because they have got a tinge of red into them 
and we see it bubbling up and sprouting very 
often in this House. (Interruption). The green 
revolution has not come in this country as it 
should have been. It was five years ago that, 
after my visit to Taiwan, I came and told 
them. Adopt this. Our Government said 'No'. 
A year ealier the Rockefeller Foundation 
offered us the Rice Research Centre. Prime 
Minister Nehru refused it, saying that we 
have plenty of rice in ihis country. I have just 
come from a visit to the Philippines and I 
have seen what they have done with it. It is 
not only one place. Philippines is such a smalt 
place, there are so many islands, and they 
have got a research station injevery island 
because of the difference in soil, and they have 
found out what strain of what grain, 
particularly rice grows there. For this large 
country we need not one but several research 
stations. For a large State like Bihar from 
where, our Food Minister comes, it would re-
quire more research stations. But it is a 
surprising thing that all the important 
Ministers who are in the Cabinet from Bihar 
have managed to concentrate themselves in 
one area, Sasaram or the adjoining area. That 
is why things happen like this. I am glad this 
supplement is being printed and people are 
told about rice, but this sort of advertisement 
in the newspapers, I suspect, is patronage to 
newspapers. You know why they give pat-
ronage. Government are in great difficulty 
about many of their ways and actions jus', 
now. The newspapers are not very happy at 
the manner in which the strike was dealt 
with. Is this all being done to make them 
forget all that. Just a little patronage very 
often goes a long way. So, Mr. Vice-
Chairman, I do not like this. I wish the Food 
Minister would not indulge in ihis. I wish the 
money that is spent on this would it in giving 
education to the poor farmer to improve his 
crop and in helping him to Jo it. farmers in 
this country are quite willing to do it, but  
unfortunately 

they are not told how to do it in the proper 
way. What is the use of printing all this in 
English in their newspapers? 

SHRI A. D. MANI:   We get money. 

SHRI DAHYABHAI V. PATEL:  Tha t 
is it. It is patronage given to Mr. Mani. I do not 
mean Mr. Mani personally. I mean signifying 
Mr. Mani and his class, so that they are less 
critical of the actions cf the Government, they 
swallow what the Ministers pronounce here and 
outside and make it platable to the people in 
whatever way they can. This is wrong. Public 
money should not  be used   for this purpose. I 
am sure Mr. Jagjivan Ram. an   old stalwart of 
the Congress and an old ft; fighter—I have great 
respect for him in tha^ respect;   he has been in 
the Cabinet sc long—does not want any sort of 
boccf like this for himself; but it is somebody in 
the Ministry trying to please him. Why should 
he do that?   Mr. Shinde has got a   good record 
of service for which anybody should beproud. He 
is a young man. He has done very well in the 
Ministry where he is put. He is in a very difficult 
position sometimes, I know. He has to keep his 
peace with his superior, keep his superior 
pleased and also please the people and work 
efficiently. I am sure he is working efficiently. 
But this is not the way to    boost them.    This   
is public money that is given to newspapers to 
which I  object. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : You have taken thirteen 
minutes. 

SHRI DAHYABHAI V. PATEL : Then I 
come to the Ministry of Commerce and the 
Ministry of Industry. These two Ministries are 
also coming in for large grants 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA): We have to do proper 
appropriation of time. 

SHRI DAHYABHAI V. PATEL {I wish 
the Congress Party would do it. You must have 
seen that we have co-operated in the 
appropriation of time.We spend three days ona 
certain measure. 1 would have liked more time 
to be spent on this thfrig, but I am not going to 
take more time. I would not take as much time 
as other Members have taken on those days 
because I want to make constructive 
suggestions. 

THE LEADER OF THE HOUSE (SHRl    
JAISUKHLAL    HATHI)   : On 
our side we have not taken much time on any 
of the items. 
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SHRI DAHYABHAIV. PATEL:   I am 
saying we co-operated. I am just pointing out 
that we co-operated. What I want to point out 
is the administration of the Commerce and 
the Industries Ministries which leaves us 
absolutely dissatisfied. Mr. Dinesh Singh goes 
abroad, we ask for information, no 
information is forthcoming. Mr. Fakh-ruddin 
Ali Ahmed denies in this House and writes a 
letter to me saying that "we have answered 
so many questions on so many occasions; 
your charge that we do not answsr questions 
is wrong". Even in this session more than 
half a dozen calling attention notices and one 
dozen short notice questions I have given 
about the doings of both the Ministers, about 
their trade talks, and this House has been 
denied and opportunity of discussing them. 
Recently there have been trade talks with a 
delegation that came from the Soviet Union. 
There was criticism in the House. Has the 
House been told what Govern-meni: is 
doing? Is this how democracy should 
function? This House must be told that this is 
what is going on, whether this House 
approves of it or not. The House must be 
given a free opportunity to discuss it. 
Therefore, I draw the attention of the House 
to this. 

Before I have done, I would refer to one ot 
her matter which concerns this House and which 
matter has been raised more than once. It is the 
affairs of the British India Corporation. What 
is Government doing about it? Allsorts of 
assurances are given. The subject-matter is 
under investigation. I think it is now left to 
some Judge. Why did this situation arise? I 
have been the person who drew attention to it 
from the beginning. I told the House five years 
ago that this is what is happening to this large 
Corporation, large industrial complex. Why is 
this being allowed to go to dogs like this when 
we have so much unemployment, when this 
Coporation is capable of making large 
profits—and its capability has been proved by 
Mr. Tantia who was a Congressman, who has 
been appointed in charge and I am told he has 
made a wonderful job of it and that the 
industrial complex is working well except the 
one part which is the root cause of it. Perhaps 
I will leave some time for my colleague who 
has got something to say about it, but I would 
like to say that the Government is not going 
about its business in the right way. On the one 
hand you want to abuse, at least some of those 
people who sit on your benches, the private 
indust y as monopolists and our friend Mr. 
Bhupesh Gupta supports you. But what is the 
Government monopoly doing, where is it 
taking 

us to? What is happening to Government 
enterprises? One who gives us his enterprise, 
one who builds up industry, is abused right or 
wrong, in season and out of season, and he is 
harassed by the different Departments, by 
different people in the Ministry. Those 
Congressmen make allsorts of attacks, and he 
is not allowed to get on. Where are you taking 
us to? If you do not want to have industry, 
what do you want ? Do you want this country 
to become Communist immediately and hand 
it over to Mr. Kosygin who comes here to give 
you directions again and again? Is it what you 
want? 

SHRI A. D. MANI: We do not know what 
will happen in the next hour. At this hour Mr. 
Kosygin is in power. 

SHRI DAHYABHAI V. PATEL: We 
want to know whether this country is going to 
be reduced to the state of Czechoslovakia by 
this method. We have repeatedly asked and this 
Government doe* not give an answer, but it 
looks as if the Government is not sure of its 
own mind, and it is a house divided within 
itself, and therefore the whole country is paying 
and we are being taken to rank ruination. I am 
sorry that this has happened to this country 
under the Congress   regime. 

SHRI G. R. PATIL (Maharashtra) : Mr. Vice-
Chairman, while supporting the Appropriation 
Bill I would like co make some observations on 
the demands made by certain Ministries. The 
first demand is Demand No. 3 by the Commerce 
Ministry. I wholeheartedly congratulate the 
Ministry for its very nice performance during 
the last eleven months as far as exports are 
concerned. There is no doubt that during the last 
eleven months the export of our country stands 
at Rs. 1300 crores, and it is because there is an 
increase in traditional as well as non-traditional 
items but it is worth considering that the non-
traditional items have recorded a 22 per cent 
increase during the last eleven months. Here I 
would like to draw the attention of the Ministry 
that as far as these non-traditional items like 
engineering goods and some other items are 
concerned, though they have made an 
exceptional progress during the last eleven 
months, still it is not understood why traditional 
items like tea, jute and other items have not 
made so much impact during the eleven months. 
Even during the eleven months there was only 2 
per cent growth in these traditional items. Here I 
would like to draw the attention of the Ministry 
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[Shri G. R. Patil] to the fact that though this 
is the performance during the period of eleven 
months as estimated by the Ministry by the end 
of this year, the export will be to the tune of Rs. 
1,400 crores. And Lt should be taken into 
consideration that during this very period the 
import of foodgrains was so much reduced and 
therefore we have got this much figure. I would 
like to say that as far as the traditional items are 
concerned, which have shown a fall, jute goods 
accounted for a fall of Rs. 29.8 crores in the 
first eight months of 1968. During the same 
period, exports of hides and skins were lower 
by Rs. 7-82 crores and raw jute by Rs. 1.72 
crores and onions by Rs. 1.23 crores. Therefore 
there are other minor items also. It should be 
looked into. Particularly, jute has been hard hit 
during the last eleven months. And steps should 
be taken to see that the export of these items is 
increased. 

Another traditional item is tea. In the 
morning it was pointed out by my hon. friend, 
Mr. Purkayastha, that during the floods in 
Darjeeling and other areas, the tea estates have 
been very much damaged and it is feared that 
during the next year there will be less of tea for 
export. But it is a good thing that as far as tea 
export is concerned, we are having some 
consult— tions and joint efforts along with 
Ceylon which is another country having tea ex-
ports. 

As far as chese exports are concerned, I 
would like to say that there are some Asian and 
African countries to which we are having more 
exports of textile goods. In ertain States of 
Africa the textile industry is being set up. For 
that also, our country is helping them. But in 
course of time it should be taken into 
consideration—our market for textile exports 
will become limited. From that point of view 
also, we should take some steps.We have to 
increase our textile output through the 
rehabilitation of the sick mills. The problem of 
the sick mills is under the consideration of the 
Government. The Government are taking steps 
to see that the sick mills are merged with the 
healthy ones. I do not now when it will 
materialise. 

Another point is about the demand of the 
agriculturists and the farmers. I would like to 
congratulate the Ministry for taking a 
progressive step for fixing the prices of 
agricultural commodities. No doubt it has 
helped a lot as far as the agriculturists are 
concerned. The policy of fixing remunerative   
prices   by   the   Agricultural 

Prices Commission is not alone good though some 
incentives to the farmers are there. In fact, when 
we talk of sick mills, when we talk of the jute 
industry, when we talk of the cement industry, the 
Government comes forward and gives them 
incent ives in the namo of the industrialists as 
well as labour* But whenever the question of 
giving incentive prices to the farmers of this 
country comes up, I am sorry to say that in the 
name of consumers their legitimate demands are 
never being met by the Government. I say—
whether it is a green revolution or as Mr. 
Dahyabhai Patel said, it is a pmk revolution—
that there is an agricultural revolution coming, 
and it is coming because the Government is 
giving the farmers very much help. But at the 
same time, the Agricultural Prices Commission 
which is fixing the remunerative prices never 
fixes them on the basis of the cost of production 
of agriculture. While in the case of the other 
manufactured goods the prices are fixed on the 
basis of the cost of production, here as far as 
agricultural production is concerned, such a 
measure is not being adopted. Fortunately for 
this year I am told that the Agricultural Prices 
Commission has been associated by some 
Members of Parliament also, some progressive 
farmers. 

While ihe Government has taken a very nice 
step in fixing up the prices of agricultural 
products, there are certain other commodities, 
particularly groundnut, the prices of which have 
not been fixed. Groundnut is grown on lakhs of 
acres of land in this country. The growers of 
groundnut when they come to the mandis after 
reaping their harvest find that the prices are 
fluctuating. And every time there is such a wide 
fluctuation as far as the prices are concerned. In 
States like Maharashtra, Gujarat, Andhra and 
Mysore, the groundnut growers are hard hit. To 
give better prices to these groundnut growers, in 
Maharashtra we have set up so many co-
operative oil mills so that after processing the 
farmers who are the members of these co-
operative oil mills will get the benefit. But 
unfortunately, because of these wide fluctuations, 
these farmers, instead of getting any better prices 
are losing and I hese oil mills have gone into 
losses. I would appeal to the Minister that the 
National Co-operative Development 
Corporation should come forward to help them. 
These co-operative oil mills have no money and 
therefore they cannot go into the market for 
making purchases because they have already 
invested their funds in the pur- 
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chase of machinery and also for the cons-
truction of building, etc. Therefore it is high 
time that a Price Fluc:uation Fund is created. 
For that purpose, the National Co-operative 
Development Corporation should come to the 
rescue of these people. 

Ano'.her important th;ng from the point of 
view of agriculture is the Crop Insurance 
Scheme which is much talked about. I am told 
that so many State Governments were also 
requested. But it seems that rne State 
Governments are not responding to that 
scheme; they are no. prepared to take up 50 per 
cent of that. I would urge thai the Sate 
Government should be requested in this matter. 

As regards the demand about broadcasting, it 
has been stated that some demand has been 
made for setting up a TV station in Srinagar. 1 
have no objection to the setting up of a TV 
station in Srinagar. But what about the setting 
up of a TV station in Bombay and other cities. 
There should have been a phased programme 
and that should be completed. I am told that a 
building is already completed but that for want 
of machinery and other equipment that is not 
coming up. 

Sir, ihe Sangli Transmitting Station is under 
the Poona Broadcasing Station. It has already 
been decided by the Government that the 
Farmers' Home Programme now being 
broadcast from the Poona Station is to be 
broadcast from Sangli. It is 'he demand of the 
people of Sangli, Kolhapur, Satara and other 
Distric.s that this Sangli Transmitting Station 
should be converted info a full-fledged 
broadcasting station. So I would urge upon the 
Minister concerned that steps should be taken 
to see that this transmitting station is converted 
into a broadcasting station. 

As far as the demand of the Civil Aviation 
Department is concerned, while supporting its 
demand for strengthening the runway at 
Begumpet, I would also urge that the Indian 
Airlines should start an air service to Kolhapur. 
It is a very important city. It is surrounded also 
by so many other important towns like 
Ichalkaranji, Nipani, Sangli, etc. at a distance 
of 15 to 20 miles. Kolhapur is a very important 
city from the point of view of industry. The 
Indian Airlines has declared that it is 
contemplating to undertake an air service to 
Kolhapur. I would urge here that immediate 
steps should be taken to see that the airstrip 
there is improved immediately or that an 
aerodrome is construc- 

ted as early as possible, whereby the needs 
and demands of these three or four districts 
are satisfied. 

Regarding the Tourist Department, e is a 
proposal, I am told, for the eons-:ruction of 
some bungalows and restaurants at Ajanta. But 
as far as Aurangabad is concerned where the 
tourists come and from where they go to 
Ajanta, I find that ! absolutely there are no 
facilicies for them. So, there should be some 
hotels. The Tourist Department should have 
some new hotels set up particularly at Ajanta. 

Lastly I would like to say something re-
garding the flight of the Indian Airlines irom 
Bombay to Nagpur. Previously, as you know, 
Mr. Vice-Chairman, the Maharashtra 
Government was holding its winter session at 
Nagpur. Now with the ending of the session 
the day flight has been cancelled. It has 
caused great inconvenience to so many 
people going to Nagpur and coming back to 
Bombay. Nagpur is an important city. I, 
therefore, urge that this day flight should also 
be restored. 

SHRI A. D. MANI: Mr. Vice-Chairmn , [ Sir, I 
want to make a few observations on j demand 
No. 120, "Capital Outlay of the j Ministry of 
Information and Broadcasting". • As the hon'ble 
previous speaker, Mr. Patil, j pointed out, this 
money is required for the setting up of a T. V.   
station in Kashmir. We do not grudge the poeple 
of Kashmir this honour which has been done to 
them by the Ministry of Information and Broad-
casting. But I thought   that in planning the T.V. 
development in the country the Governmen! 
would take into the account the needs of the 
urban centres of India like Bombay, Calcutta, 
Madras and Kanpur where there is a large 
industrial population living more or less in slum 
conditions with no means of securing proper 
entertainment in the evening. It is in these areas 
where a large number of transistors and radio 
sets are sold that the Government would have 
found an outlet for T. V. development. If a T. V. 
station is to come into existence, a person must 
buy a T. V. set and a T. V. set, as you know, Mr. 
Vice-Chairman, is far more costly than a radio 
or a transistor set. I would like the   Deputy 
Minister of Information and Broadcasting to   
tell us what considerations weighed with the 
Government in chosing Kashmir as a place for 
T. V. development,andl would like to ask her 
further whether the hilly terrain of j that region 
might not interfere with the i T.V. 
transmissions. I am not a very good 
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[Shri A. D. Mani] 
studeni of science, never was at any time But 
as the hon'ble Deputy Minister must b< posted 
with the scientific aspect of thi; matter, I would 
like her to give mor< information on that point. 

Sir, 1 would like to go on to another aspeci of 
the Ministry of Information and Broadcasting, 
namely, the extraordinary offer of a loan of Rs. 
25 lakhs to the Janasatta and the Lokasatta 
newspapers of Gujarat. I am reminded of what 
Emperor Haik Selassie said when Abyssinia 
was invaded by Italy. He sent a telegram io the 
people of Abyssinia saying "Sympathise with 
you for having had Britain's support". 

Sir, ihe hon'ble Minister, with the consent of 
the Ministry of Finance, accepted the request of 
Mr. Ramanlal Seth and offered him Rs. 25 
lakhs. Then we had a good deal of discussion in 
this House and the other House. The Minister 
thought about the matter again. I am very sorry 
he is not here. He spoke to me yesterday that he 
was going out of the town. I had told him that I 
wanted to raise this question here... 

SHRI BHUPESH GUPTA (West Bengal) : 
The lady is there. 

SHRI A. D. MANI : Yes, the lady should 
answer. I would like the hon'ble Deputy 
Minister to tell us whether the offer to Mr. 
Ramanlal Seth stands or not. I understand that 
the offer has been withdrawn. The poor 
gentleman, believing the pious words of the 
Governmen' of India, issued a press statement 
thanking the Government of India for the offer. 
He said that for all the sympathies of the 
Government he was very grateful to the 
Government of India which offered him this 
money. May I know whether this offer has been 
now withdrawn leaving him high and dry? 
According to my information Mr. Ramanlal 
Sethis busy selling his machinery to pay off   
his outstandings. 

Sir, some facts have come to my notice 
regarding this group of newspapers. 1 speak with 
a certain amount of reticence about this matter 
because I am a fellow newspaperman and there 
is a rule of the Press Club that one does not 
speak ill of another member of the Club. But in 
the public interest I must point'out that Mr. 
Ramanlal Seth himself has been accused of 
indulging in monopolistic practices. He started 
newspapers with eight pages and has been 
selling them at lower prices to compete with 
four-page and six-page newspapers which were 
unable to face the competition of this 
gentleman's newspapers. 

Further, I undertstand that this gentleman 
who himself was heavily indebted was paying 
interest at the rate of Rs. 1,000 a day. His rate 
of interest was 33 per cent, on the loans that he 
secured. Now, I would like to ask the Minister 
to tell us how this person was considered a 
good financial risk. 

SHRI   BHUPESH  GUPTA     :     Mr. 
Morarji Desai's friend. 

SHRI A. D. MANI: Not only Morarji's but 
everybody... 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA): Mr. Mani, address the Chair. 

SHRI A. D. MANI: Sir, he is interrupting 
me. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA):   Do not worry about him. 

SHRI BHUPESH GUPTA: What do you 
mean by "everybody"? 

SHRI A. D. MANI:    Sir, I can under-stand 
that the Government of India has made certain 
financial advances  to the Press Trust of India 
and the United News of India. These are the two 
agencies which required some kind of Central 
assistance and I am happy that these news 
agencies are functioning with a great measure of 
independence. As   a subscriber of one of these 
agencies I can testify as—also one who has 
watched very closely the functioning of these 
(wo agencies—that the Government has not 
interfered with their freedom. But in the case of a 
newspaper when the Government advances   
money, the money has got to be secured in some 
way. There was no property at the disposal of 
this gentle-m.i.i in lieu   of this loan of Rs. 25 
lakhs which was being offered by Government. I 
had raised this matter earlier, and en that 
occasion 1 was told that this question was 
referred to the Press Council. After the 
Government had taken a decision for advancing a 
loan of Rs. 25 lakhs, where was the need for the 
Government to entertain second thought?   They 
saw the criticism in Parliamen*. They wanted to 
hand over the baby to the Press Council so that 
the Press Council could be blamed for stran-
gulating the baby. The Press Council has taken a 
very right view   that no financial 
accommodation should be offered to newspapers 
because such accommodation would undermine 
their independence. 
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In this connection I would point out that 
there is a small newspaper committee of 
which I was a member and of which Shri 
Diwakar was the Chairman. It recommended 
that a Finance Corporation Should be set up 
to provide money for purchasing machinery. 
Bui what this gentleman wanted was money 
for running the paper not for buying his 
machinery. He has been selling a good deal of 
his machinery to various persons. I am 
surprised that the Government should have 
let down this gentleman completely. Would 
the Minister tell us whether she is going to 
accept this recommendation of the Press 
Council ? My Hon. friend, Mr. Ganga Saran 
Sinha, was a member of the Press Council. 
He must have been present at the meeting 
when this question was considered. I feel that 
the Government should give an assurance to 
this House that they will not give any 
financial accommodation to any newspaper. 
We are prepared to starve. We are prepared 
to close down. We are prepared to produce 
rats, but we do not want any money from the 
Government for running any institution in 
this country.   .   .   . 

SHRI BHUPESH GUPTA: Not even 
Hitavada.   .   . 

SHRI A. D. MANI: Yes, not even 
Hitavada. Hitavada sholud also close down if 
it stands in need of Government assistance. I 
want this assurance to be given. 

SHRI BHUPESH GUPTA: I hope the 
Hitavada Editor did not ask for the Rajya 
Sabha ticket. 

SHRI A. D. MANI: The Rajya Sabha 
ticket was not given to the Hitavada Editor. It 
was given to Mr. Mani who had served the 
people of Madhya Pradesh for 35 long years. 
Therefore, the Government should give a 
categorical assurance that after having burnt 
their hands with this Gujarat affairs, they 
would not offer any money to any newspaper, 
and if any money has to be offered, let it be 
offered to a corporation set up by 
newspapermen and managed by 
newspapermen. This is the submission that I 
wanted to make. 

DR.(MRS.) MANGLADEVI TALWAR 
(Rajasthan) : Mr. Vice-Chairman, Sir, I rise 
to support the Appropriation (No.5) Bill. I 
would like to make a few observations. 
There is item No. 13. It is a demand for the 
Ministry of External Affairs. Money is 
mainly required to open Embassies in North 
and South Korea and Bulgaria, and for 
expenditure on Embassi-s in general. 

4—66 R.S./68 

Mr. Vice-Chairman, Sir, I would l.'ke to draw 
the attention of the Government that our 
Missions abroad should be more active, should 
take greater in'erest in present ing India's point of 
view, way of life, projecting    a    good    image     
of   India 

abroad. I am sorry to say that 3 P.M.       
our      embassies     abroad    are 

very inactive usually. I would give 
you an example. When I was a. student in the 
United States some years ago, I wanted some 
films showing Indian culture, Indian beauty 
spots, to show to my fellow-students and others 
at the Johns Hopkins University. The embassy 
told me "You take the films at your own cost. 
You come here, collect them, bring them back 
and you have all the responsibility." Sir, 1 
would like to say that people from other 
countries were given all types of help when they 
wanted, especially to present the image of their 
country. But our embassies are not at all 
interested; at least they were not then. The 
officers of our embassies, I am sorry to say, are 
more interested in their own affairs than in the 
affairs of India. Therefore, I would strongly urge 
upon the Government to see to it— because we 
spend a great deal of money and the image of 
India depends on these ambassadors and other 
embassy officers— that they send the right type 
of people and see that the work of the publicity 
departments of our embassies is efficient. 

Mr. Vice-Chairman, North Korea is a 

communist country and as you know,the 

publicity departments of communist countries 
are very active, very prompt and perfect. And 
these days, as China is hostile to us, these 
communist countries want to malign India and 
show that the Indian way of life is not at all 
good. Therefore, our embassies and missions 
especially in communist countries should be 
very active and should see that the image of 
India ls properly projected there. 

The next item on which I wat to speak is 
item No. 3 "Other Revenue Expenditure of the 
Ministry of Commerce." I would like to say in 
this connection that 1 welcome the Ministry's 
effort that we should combine with Ceylon with 
regard to tea exports. Tea is one of India's main 
export items and it earns us a good deal of 
foreign exchange. Greater attention to the 
export of tea and getting better terms for its 
export will go a long way in boosting India's 
export trade and in earning more foreign ex-
change. 

Then I come to item No. 126—Civil 
Aviation. Recently when 1 visited Kota and 
Jodhpur, I was shocked and grieved to 
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see the condition of the airports there. They 
have one small room. There are no 
conveniences, modern or ancient or any type 
of necessary conveniences. I was really very 
much shocked to see that state of affairs. 
Jodhpur is a big city of Rajasthan. It has a 
High Court there. It has many State 
Government offices, and it is an expanding 
city. Therefore, Jodhpur deserves special 
attention. And so does Kota, because, as you 
know, Kota is fast becoming another Kanpur 
of Rajasthan a great industrial centre. There 
are many public sector industries there and 
they are fast growing. Nowadays the private 
sector is also interested in developing 
industries in Kota because, as you know, many 
people are coming away from Calcutta owing 
to the labour trouble, "gheraos" and so on. 
Therefore, it is essential that the Kota 
aerodrome should be developed and 
developed soon and made into a modern 
aerodrome. 

Then I come to item No.   113—Loan and 
Advances by the Central Government. In this 
connection, I would like   to say that Rajasthan is 
suffering from unprecedented drought and is 
helping her people by employing_80 per cent of 
the„working population of at least two districts i. 
e. Barmer and Jaislmer and they are paying 
lak:is of rupees every day to these people for 
their daily sustenance, to enable them to buy 
foodgrains. They had asked for an assistance of 
Rs. 61 crores from the Centre and they have 
been given only Rs. 5 crores, for flood relief. 
And now out of the sanctioned Rs. 8 crores and 
some lakhs, they have been given at present a few 
crores. Then, there is another point that I would 
like to urge upon the Government, that is, they 
should give as far as possible outright grants for 
the drought-affected people because the State 
Government is not in a   position  to pay the 
interest as well as part of the amount in 
instalments immediately.  And usually the 
instalments have to be   paid—1    speak subject 
to correction by the Minister—after one year 
plus the interest on the loan. So it is necessary 
thaw this should be reconsidered and the terms 
of loan should be made as liberal as possible, as 
the State Government is     suffering    from      
financial strain because of these droughts and it 
is doing its best to help the people there. 

Then I would like to make another point, 
that is about the Rajasthan Canal. They have 
decided to make the Rajasthan Canal upto 120  
miles.   But it does not cover 

the area that needs water most urgently. 
Therefore, I urge upon the Government the 
need to persuade the Planning Commission to 
make it upto to  140 miles. That would help 
Rajasthan because the last 20 miles would 
cover   the area   of Bikaner and other dry 
places and it   will help the State to irrigate that 
area and make the land very fertile, to make it 
not only the granary of Rajasthan but help the 
whole country by its production. Though there 
is no one here from the Ministry of Food yet, I 
wou'd make an appeal through you, Mr. Vice-
Chairman, to be conveyed to the Food Minister 
that they should supply enough foodgrains so 
that the State Government can  raise   the   
ration  in  the  drought-affected areas from 8 
kilograms per month to 10 or 12 kilograms. 
With these words, I support the Bill. 

SHRI BHUPESH GUPTA : Mr. Vice 
Chairman, I should like to make a few general 
observations. The first thing that I should like 
to mention in this connection is about the 
meeting of the Prime Minister, the so-called 
election meeting of the Prime Minister of our 
country. Recently she went to West Bengal to 
address a number of election meetings. One 
such meeting was held in Kharagpur, a consti-
tuency held by us in all the previous general 
elections. Now it was a party meet ing.   .   . 

SHRI DAHYABHAI V.  PATEL : Are 
you claiming zamindari rights? 

SHRI BHUPESH GUPTA : Kharagpur, you 
know, is that railway centre. She was there.    
She spoke for 20 minutes at that meeting.   And 
for her security 8,000 policemen were mobilised 
from all over West Bengal and the cost was, 
according to our reckoning, Rs. 2     lakhs.   That 
means, for every one minute she spoke the public 
exchequer had to pay Rs. 10,000. I do not know 
what you are going to  gain by that. I am sure she 
will never get that constituency.    Anyway, it is 
beside the joint here. But, are we to accept such    
a wsition? I can understand the minimum ecurity 
necessary being provided to the >rime Minister. 
But when she goes to the lection meeting the 
Prime Minister uses he official plane, the 
Government plane, or which again the 
Government pays, ihe may say she pays her own 
fare.   That s all a hoax. Everybody  knows the 
eco-tomics of the plane, the pilot's salary :nd 
other things paid for by the exchequer ff the State   
.   .   . 
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SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : That happens in every country. 

SHRI BHUPESH GUPTA : I am talking 
about this country. Eight thousand policemen 
were mobilised for her meeting there. Can you 
cite any other Government in any parliamentary 
democracy where the Prime Minister goes to an 
election meeting . .nd the State has to incur so 
much expenditure as in this case, for every 
minute of her speech an expenditure of Rs. 
10,000  ? 

SHRI LOKANATH MISRA (Orissa) : were 
the policemen the only listeners in that public 
meeting? 

SHRI BHUPESH GUPTA : Well, there 
must be others also, but mostly policemen. But 
I am sure there is no question of our losing 
xhere, and we are not worried about that. But 
consider this thing. I am told that her entire 
election campaign has been arranged like that. 
I think the Government should make a 
statement as to how much it cost the exchequer 
to get the speeches from the Prime Minister in 
an election campaign. It is necessary. I t link 
with the expenditure we can set up a small 
fertiliser factory -    .    . 

SHRI AKBAR ALI KHAN : No, no, you   
are   exaggerating. 

SHRI BHUPESH GUPTA : Maybe All 
rights a machine building plant, or you can 
irrigate large areas of cultivable land. We can 
bring it under irrigation. You can do so many 
things. 

SHRI DAHYABHAI V. PATEL : Dis-
tribute fertilisers free to the agriculturists. 

SHRI BHUPESH GUPTA : So, this is 
about Prime Minister's meeting. I would 
advise the Prime Minister, if I may say so, 
when she uses the plane she should announce in 
the papers that the opposition parties can also 
take advantage of the flight so that others also 
can decide as to whether the Government plane 
could be used by them for their purpose. We 
all assure her that nobody will try to talk to 
each other. We shall be only sitting there and 
reaching our destination. All this is becoming 
a joke. 

Is ic the Government contesting the election 
or the Prime Minister? If it is the Prime 
Minister of the Congress Party, let her use the 
commercial plane, the ordinary plane. Let her 
face some of the difficulties that some of us 
have to face. Let her go by ordinary plane and 
address these 

meetings. Let her not be afraid of it. After all, 
nobody is going to do any harm to her. And 
then, in the Raj Bhavan there was a meeting 
after that. There in that meeting while she was 
supposed to have a meeting with engineers and 
others, all the businessmen came there. Do I 
infer that that meeting was meant for inspiring 
engineers or for collection of funds? I atn sure 
the Prime Minister did not ask for money. I 
think that meeting was organised in order to 
inspire people to put funds to the Congress 
Party for election. And among the guests 
present were Shri Profulla Sen, Shri Atulya 
Ghosh, etc. and this expenditure has also been 
incurred by the State. It is an interference in 
the free and fair election. It is an interference at 
the highest level. She was talking about the 
stability of the Congress, that Congress alone 
can   give a stable Government . . 

SHRI AKBAR ALI KHAN : That is a fact. 

SHRI BHUPESH GUPTA : Tne coun-, try 
needs not only a stable Government, but it 
needs a decent, progressive, human 
Government which with all its policemen and 
others, with all its material resources, the 
Congress Party has failed to give. So, I leave it 
at that. So, remember that one minute of her 
speech in Kharagpur cost you Rs. 10,000 only 
on police. I do not know what gems dropped 
from her lips and how many voters will vote for 
her. But I think ws have lost quite a lot. 

Mr. Vice-Chairman, we understand she is 
going to the Commonwealth Conference, and it 
has been announced that Mr. Bhagat will 
accompany her. I do not know why she is going 
there. She need not be photographed with Her 
Majesty the Queen. She herself is a queen. Why 
should she be bothered about it? What for? She 
is a democratic parliamentary queen. Why 
should she be bothered about it, going there and 
wasting money? She is going there wasting 
money for getting nothing. Mr. Wilson made it 
clear that no business would be transacted, and 
he made it clear that even on the question of 
Rhodesia the British Government is not going to 
do anything.   What for is she going there? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Bhupesh Gupta, is all this 
covered in the .   .   . 

SHRI BHUPESH GUPTA : All right, all 
right. May I advise her not to take the trouble 
of going to London ? It is better she addresses 
election meetings minus the 
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cost incurred by the exchequer, the kinc of 
which I have referred to in this connection. At 
least she will have a look at the faces of the 
people even from a distance. 

Then, Mr. Vice-Chairman, we have got this 
session and we are ending it today. We were 
supposed to have got a blue-print of the Fourth 
Five Year Plan.   Where is it now? Is it in Mr. 
McNamara's basket or somewhere in   America 
? Where  is it ? I should like to|know that. These 
gentlemen could not even meet to discuss a 
plan. If Mr.Morarji Desai walks in, Shrimati 
Indira Gandhi walks out. If she walks in, Mr. 
Morarji Desai walks out. If both of they walk 
in, Mr. Gadgil walks out.   Such is the position.   
These people cannot even meet to   discuss a 
plan. Their bankruptcy has reached such a high 
stage. I think you require a space flight to reach 
that level of bankruptcy in which the present 
Government finds itself today. We have been 
told about the private sector of my friend. My 
friend, why do you complain against Shrimati 
Indira?   I cannot understand.   For the private 
sector the original estimate was for 7,500 crores, 
but now it is estimated that it will get 10,000 
crores and the public sector is reduced.   And I 
am told Mr. Morarji Desai told Mr. Gadgil, I 
am sorry Mr. Gadgil told Mr. Morarji Desai 
that he has to find additional resources of the 
order of 4,000 crores. Mr. Morarji Desai said, 
"No", and they parted company. Now we are 
told that it will be an annual plan. The only plan 
today we are left with is the family planning.    
Even in that we are making a mess of it.    The 
Health Minister, Dr. Chandrasekhar, is sitting 
here. He will enlighten us on the subject. No 
planning is possible here.   They do not know 
how to do the family planning at all. Sometimes 
we hear this thing . . . (interruptions) I do not 
know if my friend, Mr. Sinha, can tell us .   .   . 

SHRI B. K. P. SINHA (Bihar) : Is the 
honourable Member competent to speak on 
family planning? 

SHRI BHUPESH GUPTA   : That is why I 
have asked my friend, Mr.   Sinha, to speak on 
the subject.  Whether by design or by omission 
or by neglect if he has done any family planning, 
he should tell us. Then I would bring to your 
notice that in U. P. we are not, in the election 
campaign, allowed to go into certain areas like 
the Patwari area to run election campaigns 
because it is supposed to be a private area and the 
Government do not allow our electioneers to go   
there.    That   is   in Uttar Kashi. I would ask the 
Government 

to remove this restriction and this area should 
be open for election campaign just as Delhi or 
other areas in the country. The so-called 
prohibited area should not be kept for 
excluding us. 

I would invite your attention to another 
serious thing. The Civil Defence employees in 
certain areas in U. P. are indulging in 
campaign for the Congress Party and this has 
been brought to the notice of the Government 
and nothing has been done. I am reading out 
this : 

"I am a candidate of the Communist. 
Party of India from Tehri constituency of 
Uttar Pradesh Legislative Assembly. During 
my tour of the constituency I have noted that 
the Civil Defence Employees are entirely 
agitating against the CPI and even crossing 
the limit of Government policy in giving 
instances of Czechoslavakia. The Area 
Organiser of Tehri Garhwal is so subversive 
in his propaganda that he is instigating 
openly Hindu Nationalism and a 
chauvinistic atmosphere is being created. It 
is in either way favouring Jan Sangha party 
also contesting from this constituency. 
Though Jan Sangh is a negligible force in 
this constituency but will impair the 
supporters of the CPI." 

This letter has been written by Mr. G. S. 
Negi, Advocate, who is a candidate from this 
particular constituency, to the Chief Election 
Commissioner but the Government is 
responsible for it. 

Then Mr. Dasarath Deb Varma .former 
MLA, Mr. Biren Dutt, former MLA, Mr. 
Nripen Chakravarty former Leader of the 
opposition in the Tripura Assembly are still 
under detention. They all belong to Tripura 
and during the last 6 years, most of them have 
spent the time in detention without trial. They 
are still not being released. This is the attitude 
of tne Government. 

Then I strongly oppose the appointment of 
Dr. Joshi as a representative in the Committee 
in Banaras. The Visitor has appointed a Sub-
Committee and it is surprising tnat Dr. Joshi 
has appointed himself or got himself 
appointed as a Member of that Committee. I 
think the Minister snould nave sought an amen 
amen t to the Act to prevent such things 
because he will be sitting on the Committee 
where in fact he is one of the accused. How 
can you expect the teachers and students to 
give ividence before the Committee where Dr. 
Joshi, the Vice-Chancellor, will be sitting 
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on the Committee? In Jadhavpur University 
there is a lot of penetration of the American 
influence and the CIA is operating on a large 
scale. The Government should do something 
about it. 

The JCM Committee had a meeting 
yesterday and it is surprising that a large 
number of the members were not allowed to 
attend because their unions had been 
derecognised. 

As far as the Loksatta and Jansatta are 
concerned, I had written to the Minister for I. 
and B. that a loan should not be granted and 
Government should make a categorical 
statement to that effect. Mr. Shah told me that 
he would act on the advice of the Press 
Council in this matter. "We read in the paper 
that the Press Council has advised against the 
grant of loan. So we would like to hear what 
the Government has to say regarding this 
matter. 

Finally as far as the Birla matters are 
concerned, I do not wish to say much but In the 
course of the other speech I raised a little point. 
Hon. Members perhaps missed it because it 
was connected with some other thing. The 
Prime Minister's Secretariat, how it is 
organised, is not the concern of the P. M. alone 
or tne Government because vital secrets and in-
formation pass *hrough that Secretariat or the 
people close to that Secretariat. How is it that a 
gentleman was brought from the Times of India, 
kept in her Secretariat and he was there as a 
Press Attache or Adviser on Publicity Affairs 
and now we are told that he is going to become 
the Editor of the Hindus/an Times. If you make 
a diagram of it, nere is Mr. Shanti Pasad Jain—
No. 1, here is Shrimati Indira Gandhi as 
number two and here is Mr. Birla and there is 
the triangle. Are we going in for this kind of 
thing? It is a very serious matter. Do not treat it 
lightly. Could not the Prims Minister find any 
ofher person for appointment to the important 
office as Press Publicity Officer ? Was it 
unknown to her that such people would be in 
touch with big business? What is the guarantee 
that this gentleman who is leaving even such a 
post of Press Adviser to the Prime Minister to 
get a post under the Birlas is not taking a lot of 
secrets with him ? What is the guarantee that 
during the time he was there the Birlas had not 
maintained a line of connection through him? 
Am I to understand that he was out of their 
influence? Surely it has bi3n going on for a 
long time and I put it to the House with the    
knowledge 

that Mr. Verghese was seeking employ* ment 
as the Editor of Birlas' paper, he was kept there, 
maintained there and retained there as the Press 
Publicity Officer. How can you expect people to 
have confidence in the manner in which the 
Cabinet is run or the Government is run ? What 
is the use of talking about the Birlas when from 
the P.M's office Mr. Birla gets a presentation in 
the form of Mr. Verghese to take such an 
important position ? I am not making any 
personal point. These are matters of public 
policy. When Mr. Birla is under a cloud, when 
Members are demanding an investigation into 
his affairs, when the Government is on the 
dock, when the bona fides of the Government 
areunder question precisely at that situation, the 
Press Publicity Officer of no other person than 
the PM of the country is appointed by the 
Birlas as the Chief Editor of their leading paper 
the "Hindustan Times". Is it a small matter to 
be just brushed aside as a routine affair or 
personal preferences? Not at all. I demand a 
proper enquiry into it. Some time ago I 
exposed Mr. Mathai here and I pointed out 
how through him the Birlas and others 
maintained a grip, and had a finger in the pie. 
To-day again I venture to say, after having 
stated what I have stated, all these connections 
are still there. They have to be snapped and 
there does not seem to be any inclination of 
that on the part of the Prime Minister  to snap 
it. 

Finally I would ask what this Cabinet has 
come to. I would like to know the definition of 
'Cabinet'. As a student of constitutional law in 
England, in the same college where you and I 
read, I understood something about 
constitutional form of Government, the 
Cabinet and the Cabinet responsibility and the 
norms of Cabinet functioning. I believe we 
borrowed from them. At any rate we are not 
original in anything. Surely we are borrowing 
from them. What has become of this Cabinet, I 
would like to know. Here Mr. Poonacha says 
that he is not responsible for the operational 
things. Yet Shri Shastri resigned the post 
precisely for an operational failure. I would 
like to know whether Mr. Shastri understood 
Cabinet responsibility better or Mr. Poonacha 
understands it better and we have the Prime 
Minister saying nothing. We have a silent 
Prime Minister. 1 have brought here and we, in 
both the Houses, have brought a lot of charges 
about the Mo-rarji-Kantilal affair and we 
would like to know what is the position of the 
Government. It is no use asking us to listen to 
Mr. Desai. The Prime Minister should come 
and tell us.   Once I made charges 
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. [Shri Bhupesh Gupta] about other Ministers 
in the past when Mr. Nehru was alive, he used 
to come and speak. But our present Prime 
Ministeris keeping quiet. Well, v/hy that? Tell 
us what proof you need? Shall we catch Mr. 
Morarji Desai or Mr. Kantilal Desai in an act 
of commission of crime in the same way a thief 
is caught on the point of his burgling a house? 
It is not possible. Enough evidence, enough 
circumstantial evidence has been placed before 
you. Mr. Vice-Chairman, again and again,the 
other day when I read out that Finance Mi-
nister's note I got the opportunity to say this 
thing that the Private Secretary to the Finance 
Minister had been communicating with other 
Ministries and had communicated with the 
Commerce and Industry Ministry in 
connection with thatF. Ms. note. 

SHRI ABID ALI (Maharashtra) : AU 
forged. 

SHRI BHUPESH GUPTA : Say   that it is 
forged. SHRl ABID AU : I say it is   forged 

SHRI BHUPESH   GUPTA : Say it u 
forged and punish me—I can understand that. 
Why do you not do it? I gave the number of 
that F.M's, note ; it was CGI/46 (352)-2-60. 

SHRI ABID ALI : Mr. Vice-Chairman-is it 
not a fact that he produced something like this 
here about New York and the daughters of 
Shrimati Vijayalakshmi Pandit, which 
ultimately were proved to be forged 
documents? And he never had the decency to 
apologise for it. That way he is accustomed to 
bring many forged things here. 

SHRI BHUPESH GUPTA : Unfortunately, 
we are living in a mountain of misfortunes   .    
.    . 

SHRI ABID ALI : Too much. 

SHRI BHUPESH GUPTA : We are sinking 
in a sea of misfortune, shall I say? Yet we do 
not have the misfortune of having Mr. Abid Ali 
as the new Finance Minister of the country. 
Enough, Mr. Morarji Desai is enough. 

(Interruptions) 

SHRI ABID ALI : But my party is there. 

SHRI BHUPESH GUPTA : All right. Then 
tell Mr. Morarji Desai, your party-man, to 
come and tell us that it is a forged document. 
Why are you getting up, I cannot   understand. 

SHRI ABID ALI: You are accustomed to 
produce forged documents here. 

[THE DEPUTY CHAIRMAN in the Chair] 

SHRI BHUPESH GUPTA : Therefore; as I 
was saying, there is a Cabinet Government but 
hardly it exists. It is governed by the 
Secretaries in which two dominant Ministries 
are there, the Home Ministry and the Finance 
Ministry, and the Prime Minister is trying to 
preside over it taking advantage of ajlthe 
contradictions. But that is not how Cabinet 
Governments function. The Prime Minister of 
a Cabinet is supposed to be the pivot of all 
functions. That is what I say. Read Jennings' 
book on Cabinet Government and you will see 
the importance that is given to the Prime 
Minister. Neither they will give authority to 
her, nor will she exercise her authority. Madam 
Deputy Chairman, we are in the midst of an 
utter confusion. Bankruptcy is writ large every-
where, to which I have given expression. I 
wish you were present; you would have heard 
some of the examples that I gave. Before I sit 
down let me say this. The annual Budget is 
coming. They will produce some Budget. Some 
Secretary will write something; the President 
will read it out. Previously Mr. Nehru used to 
write it. 

SHRI ABID ALI : Not a Secretary; a 
Section Officer will write it originally, even a 
clerk earlier. 

SHRI BHUPESH GUPTA  : Now   I 
stand corrected. The trouble is many of your 
Ministers are no more qualified than clerks; 
some of the clerks are better qualified. 

SHRI ABID ALI : You are not fit anyway. 

SHRI BHUPESH GUPTA : So I have made 
out all these things. We are closing this session 
and the session will be assessed as one in which 
the Opposition upheld the interests of the 
nation and the masses, and the Government 
betrayed its bankruptcy all along the line. 

SHRI ABID ALI : With unlucky thir-teen 
votes. Remember that; only thirteen. 
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DR. BHAI MAHAVIR (Delhi) : Madam 

Deputy Chairman, while this Appropriation Bill 
is before us and while it partly refers to the capital 
outlay in Union Territories, 1 wish to make some 
observations about the attitude of the Union 
Government and if I may say so of the   Planning 
Commission towards the needs of the most 
important, at least .from     one point of view, of 
the Union Territories, that is, Delhi.  Since I 
happen io belong t0 Delhi and I am connected 
with the Party which runs the administration of 
Delhi I know certain things to my surprise and   
utter disappointment in this regard.   When the 
Draft plans were drawn up by the various States 
the Delhi Administration also was asked to draw 
up its Plan.   It drew up a a Plan of Rs. 405 crores 
and now the Planning Commission is telling us 
that the amount allocated to us in the Draft Fourth 
Five Year Plan which was Rs. 155 crores is the 
ceiling beyond which it is not possible or them to 
go. Even if we look at it from a straight angle or 
at this straight level, at that time when the Draft 
Plan was drawn up the position of Delhi was that  
it  was IOO per cent liability for the Centre. 
Whatever amount was needed had to   be con-
tributed by the Central Government. Since then 
things have   improved and the   improvement has 
been to this extent that what was a deficit to the 
tune of Rs. 40 crores has now been made as an 
improvement to the tune of something like Rs. 60 
crores. That is the extent of the improvement 
brought about by the present Administration in 
Delhi. If not Rs. 60 crores, Rs. 50 crores have 
been accepted by the Planning Commission as 
something which is directly due to the efforts of 
the people in charge of the affairs here.   And how 
has this been done; by economy, by improving 
collections, by plugging leakage, by stopping 
corruption   and   by other   such   healthy 
measures.   I remember one instance.   In the 
liquor shop auctions previously, the 

liquor shops in Delhi were auctioned or sold put 
at a value of something like Rs. 32 IkhLand when the 
Jana Sangh came to shoulder the responsibility 
of the Delhi Administration, for the first time 
they were auctioned without doing anything to   
in- 

rrifaSo even a drop of liquor for something like Rs. 74 
lakhs.  Now this improvement was possible 
because we took proper care, we took pains to see 
that nobody had a nnger in the pie, that nobody 
had any sort ot alliance with the bidders and that 
no oftcial took any illegal gratification in this 
regard. Through such and other measures the 
improvements that have been brought about in the 
revenues of Delhi are not only being neglected but 
actually the position is that Delhi is being 
penalised for whatever has been done. At present 
the situation Is lhat all the other Union Territories 
are in deficit and the hon. Minister considers them 
to be Centre's responsibility.   Since Delhi ha s 
improved its affairs there should be something to 
recognise this fact and there should be some  
incentive  to   the people in charge to bring about 
further ln?Provement, further economy and further 
addition to the revenues.  If whatever they save is 
taken away by the Centre   and only whatever was 
to be given originally is to be continued to be 
given   it is not only unfair but it would be merely 
placing a premium on inefficiency and corruption. 
Even if no other thing is to be taken into account,  
I  would say  that the Central tjovernment  gets 
certain  revenues from Delhi and at least that 
should be taken into account but that is not done at 
all.   For example there are funds of the 
Employees' Provident Fund Scheme to the   extent 
of Rs. 9 crores; there are small savings to the 
extent of Rs. 2 crores and there is a sum of Rs. 1 
crore which the Central Government gets as lease 
money.   Over and above all these there is what is 
known as Conversion charges   which the Central 
Government gets for converting residential areas 
into commercial areas. The conversion charges in 
respect of Curzon Road areas alone are placed at 
Rs.   16   to   Rs. 17 crores. When the refugee 
colonies even in areas like Ajmal Khan Road are 
converted for commercial purposes there will be a 
good deal of conversion charges accruing which 
will all go into the pockets of the    Central 
Government.    The Central Government takes 
away all this money but the responsibility of 
providing the services and other facilities remains  
with the  Delhi Administration and the Municipal 
Corporation of Delhi.   I cannot find a better 
example of 'Heads I win, tails you lose' 
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than this. Whatever money is there, tt goes 
into the pockets of the Centre and the Centre 
comes and says that it cannot give anything 
more than what had originally been 
mentioned. 

SHRI AKBAR ALI KHAN : How much do 
you get from the Centre? 

DR. BHAI MAHAVIR : 1 am telling you that 
whatever may be the position, the Centre has 
told us that Rs. 155 crores would be given for 
all the requirements ot Delhi   during   the   
Fourth  Plan   Perl°d-This was the amount which 
was provided roughly in the Draft of the Fourth 
Plan itself.   So no consideration is being given 
for   the   improvements  that   haye   been 
hrought about, for the imoroved collections and       
what   is     worse,      for   the   peculiar needs 
of Delhi.    Delhi happens to be, as hon. 
Members are aware, the mirror of whatever 
conditions prevail in Ind-ia. The other day a 
small question was asked and it led to a 
discussion about the situation in the Willingdon 
Hospital.   Hon.   Members complained they 
have to wait there for long periods to get 
medicai atention. Now, what is the position?   
The position is that the requirements of Delhi 
have been increasing at a fantastic speed.   The 
population has been increasing in   Delhi at a 
much higher rate than anywhere else in India. 
While the population of Calcutta has risen 
during the last three decades by 140 per cent,   
Madras by 145 per cent, Bombay by 227 per 
cent, Delhi has increased by 328 per cent.   And 
since 1961 the population of Delhi has 
increased by 50 per cent   and this much of 
increase is to   be found nowhere in any State in 
India except   in    Delhi.     Now    when    
Delhi expands   like    this what are we  to do? 
Therefore there was a proposal and the Mas er 
Plan provided for certain satellite ring towns to 
be developed around Delhi and what we know 
of it isiha* it has not made any progress.   
Nobody seems to be co-operating in this regard.  
So we have to accept the position of Delhi as it 
is.  More and more people are flocking to 
Delhi. Delhi is like that; it has a luie. And when 
people    come here you have to provide certain 
facilities to them.    What are the facilities that 
we provide?  There was discussion here   as I 
said, about the state of affairs in Willingdon 
Hospital.  At present there are seven General 
Hospitals in Delhi and the norms laid down by 
the Master Plan—it was not drawn up by any 
Opposition parties, it was drawn up officially— 
was that there should a 600-bed hospital 

for every 1.25 lakhs of persons. If that norm 
were to be applied Delhi should have some 30 
General Hospitals whereas we have got just 
seven. When we have seven hospitals when we 
need thirty the consequence would be as ob-
vious to anyone as anything can be. In this 
situation what is the Planning Commission or 
what is the Central Government going to do? 
The Delhi Administration proposed some sort 
of development ior Delhi's health services. The 
proposed cost was Rs. 3391.6 lakhs and it has 
been brought down—I would like hon. Mem-
bers and you, Madam Deputy Chairman, to 
listen to this with some interest—by the 
working group has pulled it down to Rs. 116 
lakhs. From 3391 lakhs the working group has 
pulled it down to 116 lakhs. We took an 
opportunity to meet Dr. Gadgil of the Planning 
Commission to discuss this and what he said 
was even more revealing. He said the working 
group had given fantastic estimates and that 
the; are not going to have any relation to the 
real allocations. So even this amount of Rs. 
116 lakhs is likely to be further slashed. Now 
what will happen to the affairs of Delhi and to 
the hospitals of Delhi where some of our hon. 
Members also have occasion to go when they 
have some illness unfortunately ? What the state 
of affairs will be there, we can easilj   guess. 

This is one example. Another example I 
would like to give in this regard is in the matter 
of housing. Housing is something which is no'- 
a luxury. Everybody requues some sort of a 
shelter. If you do not provide a shelter he will 
go aad sit on the roadside, he will sit on the 
pavement and a slum will come up. And the 
slums that we have in Delhi are the things that 
foreigners or outsiders would like to go and 
look at. When foreigners come they just do not 
remain in the Asoka Hotel; they do no remain 
admiring the revolving door that we are 
building there. People from out-Fide go into 
the slums and the dirty colonies of Delhi. Now, 
what impression they will carry, when they look 
at the housing conditions of Delhi, is something 
which is easy to guess. Now, the 
administration had planned something like Rs. 
6771 lakhs for improving the housing 
conditions and it has been brought down to Rs. 
1016 lakhs, to something less than one-sixth. 
This is the Working Group's estimate. What 
actually turns out is anybodys guess. What I 
am suggesting is that if this city remains as it 
is, we are heading for a 
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[Dr. Bhai Mahavir] crisis. Instead of 
there being any slum clearance in Delhi, it will 
become one big slum where there will be no 
provision for health, uo provision for water 
and where the roads will be in a hopelessly 
dilapidated condition. All provisions for 
building overbridges, for building subways, ior 
permitting people to cross the roads 

th? the traffic is tremendous, all through tne da>, 
had to be shelved, because no money is 
available. For money being made available, 
the Planning Commission says that us hands 
are tied. They say that |t is tor the Finance 
Ministry to give it. we have no leewaj, we 
have no possibility ol taking something from 
one and of giving it to another. Now, Delhi 
does not get anything. We had a pretty long 
discussion on the affairs of Calcutta. Anybody 
who heard it was very much imoressed and very 
much pained to hear the difficulties and tne 
poor conditions in which the people of 
Calcutta are living. But I would like to submit 
that the conditions of the people ot Delhi are 
no better. We are unable to solve the problems 
of a city where the President lives, where the 
Prime Minister lives, where the whole set of 
Cabinet Ministers is there and where this hon. 
House and the oiher House are sitting for 
many months in a year. If the condition of 
Delhi, which is the capital of India, remains so 
poor and so pitiable as it is, well, one can 
imagine what will happen to the other parts of 
the country. Today it so happens that the 
people in power in DJlm belong to a party 
which is not the official party at the Centre. 
Such things are possible and we have to "ake 
them in their stride. Next time we may have 
just the opposite of it. In that case, are we not 
gorng to build up proper conventions and 
nsalthy precedents which should be followed 
by all parties, whichever party may come into 
power? This is the question which I would like 
the hon. Minister t0 ask himself. What 1 say is 
that Delhi needs to be given proper treatment. 
It should not be treated in a stepmotherly 
fashion as it is being treated at preseni. This is 
all that I have to say on this Bill. 

SHRI B.T. KEMPHRAJ (Mysore) : Ma-
dam, while supporting this Appropriation 
Bill, I want to say thai one of the hon. 
Members from the Opposition said that it is a 
misappropriation Bill. While making 
statements and comments, it is necessary fo 
think for a while that the amount that is 
sought by the Government—it has already 
been passed by Lok Sabha and it 

has to be passed by this House—is not 
misappropriation, but appropriation. Unless 
these amounts are sanctioned, how is. the 
Government to run? Again he mentioned that 
on the schemes and projects, which the 
Government have taken up, the amounts need 
not be spent. It is necessary for us to understand 
whether for the progress of the country such 
schemes and projects are essential or not. 
Projects and schemes are meant for the 
development and progress of the country. 
Unless there are schemes and development pro-
jects, the economic development of the country 
will stagnate. Why should America spend 
millions of dollars on space research and on 
astral orbit? It is for the development of the 
country and hence it is neeessary. 

The    hon.    Member,    Mr.   Bhupesb. 
Gupta, a versatile genius in parliamentary affairs 
and practices, in his own tone, made sarcastic 
comments on the tour of the Prime Minister.  He 
said that Rs. 2 lakhs have been speni on this tour.   
From where does  he get ihe figure and what is 
the authentic record  to make such a baseless and 
unfounded statement on the floor of this House ? 
He takes this to be an election platform from 
where he can see that such sarcastic   criticisms 
may be published in the   papers.  Thereby he 
may try to dupe the public and get support to his 
party. He is labouring in a dreamland.   It is not 
possible to hoodwink the public at large. There 
must be truth,  according to which we have to 
base our argument.   He being a veteran 
parliamentarian should know that for whatever 
statement he makes ai least he should have 
sufficient ground and sufficient authority to base 
his argument. He said, 8,000 police people,   it   
seems have had to be invited or called up to give 
security to the Prime Minister.   Who can make 
this baseless statement?   But he is not present 
here. Anyhow, I have to make this statement.   
He    asked : Whore was the necessity to call 
8.000 police people to give security to the Prime  
Minister? Every Prime Minister as the leader oi" 
the ruling party, even as the Members of the 
Opposition,   has to go for doing propaganda.   
Because the Prime Minister goes on official 
duty, she is not prevented from addressing a 
public   meeting.   A    mammoth gathering, 
lakhs and lakhs of people attend    such    public    
meetings.    What does it mean?   Does it mean 
that she is having security at the Government's 
expense or is it otherwise?   It can be seen by the 
people who attend such large meetings.   
Therefore, the allegation made by 
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the hon. Member, Mr. Bhupesh Gupta, is 
untenable and it is not at all encouraging for 
the development of a democratic form of 
Government. 
Among the items for which amounts have 
been demanded there is item No. 3, i.e.. 
Commerce, where it is suggested that there is 
an increase of profit in the export. Here I 
want to make one   suggestion. Whenever the 
goods have to be exported to foreign 
countries, our goods must be in a position to 
be sold at a somewhat lesser price than the 
price of the goods of foreign countries.   The 
tactics in export lie in the method of fixing 
the price. While we send out goods for 
export, it is not correct to impose more export 
taxes.   Thereby   our goods would not be 
sold in foreign markets. They will be sold 
inside the country. Therefore, it is necessary 
in the interest of exports to see that the export 
duty, as far as possible, is lessened. It is 
interesting to note that our Deputy Prime 
Minister and Finance   Minister is 
complaining about foreign exchange.   A 
formula has to   be found   out   in   order to   
bring 4 P. M.    foreign exchange to our 
country. Gold is the international instal which   
has      got     its     intrinsic   value of    
foreign   exchange.     Nothing    prevents the 
Government from buying some quantify of 
gold from the foreign countries and making it 
available to be sold in our market, so that the 
value or the admiration that is attached to the 
gold can be removed. When the value of the 
gold is reduced, then there will be no 
difficulty for foreign exchange in our 
country. 

Thirdly, about the food policy which the 
Government is following through the Food 
Corporation, it is the Food Corporation 
which buys the foodgrains from the pro-
ducer and again U sells the foodgrains 
through the societies or the depots. Here the 
policy that is followed by the Government is 
dual. In this dual policy there is fluctuation 
of prices between the open market and the 
prices in the fair price shops. Therefore, it is 
essential to stabilise the prices of 
foodgrains. The middlemen have o be 
eliminated. Unless the middlemen are 
eliminated from dealing with these 
foodgrains, food prices will not be stan-
dardised. Therefore it is necessary, in order 
io bring down the prices of foodgrains that the 
middlemen have to be eliminated and the 
food prices must be brought down as far as 
possible in order to avoid the strikes, in 
order to avoid the dissatisfaction in i he 
society and in all classes of peop'e. Any 
person can tolerate any  blow given 

on any part of the body, but if a blow is 
given on the stomach, then the man. or the 
individual becomes angry and his spirit 
will be aroused. Therefore, it is essential 
that the prices of foodgrains should as far 
as possible be brought down in the interests 
of the people at large. 

Again, Madam, regarding aviation and 
tourism, it is a well   thought-out plantnat 
tourism and aviation have to be improved. It 
is a happy affair that Srinagar has been 
chosen as one of the centres. Kashmir being 
the Switzer land of of India, many tore-
ignerswill be coming there often, whereoy 
foreign exchange can be earned. Similarly, it 
is necessary that tourist bungalows and other 
amenities should be made available as in 
most of the other countries.  As you are 
aware, in Southern India there are very huge 
temples and old monuments.   1 hese old 
monuments and temples can attiac. foreigners  
in  large  numbers  and  again there is no 
guide book of India to show au its important 
places of interest to make u attractive for the 
foreigners.  If forei^.e" come, they have to 
depend on some ot tne guide books of   
America or some o.nei foregin  country.    I 
suggest in this connection that a guide   book  
showing au important places and the important 
tempieb and othei cities may be published so 
taax it may be useful to the foreigners, where 
Dy we can enhance our    foreign exchange, 
for which   the Finance Minister ts \^ry eager.   
Thank you. 

THE DEPUTY CHAIRMAN : Shri 
Lokanath   Misra. 

{Interruption) 

SHRl LOKANATH MISRA : Madam 
Deputy Chairman, ona non-controve,sial 
thing I want to speak since I did not sp.ak 
at all Madam, on a Bill that took about 26 
hours, we spoke for about 15 mum es and 
for the Governmen' Whip to object to my 
getting up .  •  • 

THE DEPUTY CHAIRMAN :_ Why 
should you mind when the Chair has called     
you. 

SHRI LOKANATH MISRA : Madam it 
is a pity that the leader of the Communist 
Party should have cast aspersions on our 
advice regarding planning during his 
speech. I thought he had left those 
Communist jargons to his followers, but it 
is a pity that he also went on reiterating it 
on the floor of ihe House. He said that the 
Swatantra Party wanted the Plans to De one-
year Plans and it had come to it. tt 
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[Shri Lokanath Misra] 't has come to it, 
he must give the credit to our party that our 
economic forecast has come true. I would 
appreciate if the Government also gave that 
credit to the Swatantra Party for such a clear 
vision about the matter. I know that the 
Congress Party's vision has been blurred so far 
as economic matters are concerned. (Inter-
ruption) Mr. Chandra Shekhar, I think, 
appreciates it much better than Mr. Yajee 
because of his developed mind. Therefore, i 
am not at all surprised when the Congress 
Party gets into a mess and gropes in the dark. 
When there is any advice, right or wrong, 
from the Communist or Leftist 

Si. j0ne of tnose is Picked up, and it is to the 
detriment of the country. That is the tragedy 
of the country. Therefore, I would appreciate 
it very much if Mr. Bhupesh <jupta along 
with his friends in the Congress Party start 
appreciating that at least one qf the parties in 
India had this political foresight, I am sorry, 
the economic fore-sight, to tell in advance 
that you are going the wrong way. They had 
believed so much jn nationalisation. The 
nationalised mdustnes did not pay. 
bftAN HON. MEMBER : They are going 

SHRI LOKANATH MISRA : That was 
suppOSed to be one of the sources from which 
they expected resources, and plenty of it. Since 
it did not pay, almost everything has now 
come to a halt. They depended too much on 
foreign assurances, foreign loans, foreign aids, 
and on internal ^sources from the nationalised 
industries. AU these have failed them. 
Therefore, it has come to a one year Plan, and 
ultimately they would have to abandon their 
Pian, it appsars. 

SHRI SHEEL BHADRA YAJEE (Bihar) : 
You are living in a fool's paradise 

SHRI LOKANATH MISRA : Fools are those 
who have indulged in their own pa- j radise all 
these twentyone years. 

One of the items that has been brought to 
my notice today is that Government is 
negotiating with the firm Cooper Allen ior its 
being taken over at a cost of Re. 1. This 
particular section of the industry is a losing 
concern. It has been losing from the beginning, 
it seems. The B. I. C. earns a lot of profit, but 
since this B.I.C. was not allowed to close 
down Cooper Allen— because that would lead 
to a lot of complications, to unemployment 
and so many other things, it was made to run, 
and having made them to run it for a long 
time- 

now Government has ultimately decided to take 
it over. Because it is only a losing concern, the 
Government is willing to take it over for Re. 1.   
It might look very attractive that they are 
purchasing a huge concern at Re. 1.    But whom 
would it benefit? It does not benefit anybody. 
Who would be in charge of it ? The man who is 
going to be in charge of it, I am told, is one Mr. 
Himmatsingh. Mr. Himmatsingh was the 
Managing Director, I am told, of the Ashoka 
Hotel.   Simultaneously he is placed in charge of 
this also. Persons who have absolutely no idea 
about these industries, only because of their   
proximity or their being favourites of one of the 
Ministers who is in charge of these   things-
should that be the criterion for putting them in 
charge of  these concerns? National money is 
going to waste because some of the favourites 
were suitably posted and stationed.    I brought 
to the notice of the House the other day that the 
Government has got into the habit of employing 
the Ministers who lost in the elections—the 
Deputy Ministers and the Ministers—and 
probably     there     is      nobody     now left    
who   has   not    been    employed. I    thought    
that    we    had     one    in Orissa who was still 
unemployed, Mr. Bibudhendra Misra.    He has 
been employed as the Managing Director of the 
Telephone Industries. Even if I scan through the 
whole list, I do not find even one Deputy 
Minister or Minister who was defeated in the last 
election who is still unemployed.  He is 
employed either as Ambassador or   as 
Managing Director   or Chairman of one of the 
public undertakings.    If you want the public 
undertakings to be manned only by defeated 
Ministers and discredited politicians, then how   
can  we  expect  to   get   resources out of their 
profits?   Can you ever do it? (Interruptions) I do 
not have any candidate. If I had any candidates, I 
would have been probably much ahead of you . 
They are in the front. Benches. If I had a 
candidate, I would have got much ahead of you 
in the front Bench. I had no candidate , Madam, 
when such questions are put by the Cogn-ress 
Benches, I am always tempted to give at least a 
reply, and tha t takes away a lot of my time. 

The other point that I wanted to mention is 
this—and it is very important por-litically—
that in the other House, our great Mr. Chavan 
made an announcement during the discussion 
on Haryana that the advice tendered by a Chief 
Minister, even if his party is in a minority 
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would be binding on the Governor even in 
regard to the dissolution of the As- J sembly. 
That is what he said in the course of the 
discussion on Haryana. And for a person of his 
experience—it appears; I do not know what is 
inside him, whether he is solid or liquid or it is 
all gas; but he j looks solid ai least—to say this 
is some- ! thing ridiculous. On earlier occasions 
when the question arose in Bihar, when it arose 
in connection with Mr. Maha Maya Prasad and 
Mr. Bhola Pasvvan Shastry, when it arose in 
connection with the Mr. Lakshman Singh Gill, 
the contention of the Government was that a 
minority Chief Minister cannot advise the 
Governor regarding the dissolution of the 
Assembly. Even in the case of another of their 
own Colleague in Madhya Pradesh—it was Mr. 
D.   P.    Misra—it    was honoured. 

AN HON. MEMBER : Then it did not suit 
them. 

SHRI LOKANATH MISRA : When it does 
not suit them they say one thing and when it is 
convenient to them, they say another thing. I 
never expected this from the Home Minister. 
And only because Mr. Chavan is the Home 
Minister he can make such an irresponsible 
statement. (Interruptions) This is called 
dynamism by the so-called progressives, the 
leopards. 

In connection with civil aviation, I would 
urge upon the Government to consider whether 
Bhubaneswar Airport or Aerodrome could not 
be made suitable for jet landing. They are 
making many other aerodromes suitable for jet 
landing. As you know, they are stretching the 
Begum-pet Aerodrome much further. I do not 
know why, whether they want Air India's 
Boeings to land there. If they are making it 
ready for Jumbo jets, I do not have any 
objection to that. But I want Bhubaneswar 
Airport to be made suitable for jet landing. 
Bhubaneswar is the capital of Orissa and there 
is no other capital which has not got jet flights. 
So, I would, urge upon the Government to 
make provision for making it suitable for jet 
landing. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh) : At the very outset, I accept that Mr. 
Lokanath Misra is a very intelligent person. 
But I never credit him to be a very farsighted 
political person. I want to tell him that I can 
accept that his party has succeeded in putting 
planning to ransom; I can also concede that 
the vested 

interests which the hon.    Member   re* present? 
have pressurised this Government also to put 
planning to ransom.   If Mr. Misra takes 
pleasure in it, he can get the congratulations 
from me. But certainly he is not a farsighted 
statesman or politician. Persons like him in 
China were very much pleased  to  advise  the  
Government  of Chiang-Kai-Shek, and the 
ultimate result is known by history.     The same 
fate is going to happen to the party to which the 
hon. Mr. Misra belongs and also to all those 
forces which want planning to be put a halt to. 
Mr. Misra surely, and his party, a few years 
back pleaded in this Parliament and outside that 
planning should     be abandoned.  It is a pity 
that the Government have not been able to force 
those elements out of picture and to go on with 
the planning. Now, Mr. Misra can pat himself.   
But then this is the gloomiest step for an 
economically backward country like India.   At 
this stage, I shall only give a note of warning to 
the Government that in an under developed 
country   like India where millions are starving,     
if priorities are not fixed, if the limited re-
sources are not channelised in the proper 
direction, 1 do not   know what   is   the hope 
for this parliamentary institution and what is the 
hope for the teeming millions of this country.  
Mr. Misra and his party may get satisfaction by 
representing the view-point of those who think 
that prosperity depends upon some big factories 
and upon the fortunes of some big business 
houses. But unfortunately, this is not what 
history has been teaching us from time 
immemorial.    I shall advise my friend,. Mr. 
Misra, that his influence should be exerted to 
urge upon the Government not to abandon 
planning but to go ahead more vigorously with 
the idea of planning. It is really a pity   .   .   . 

SHRI LOKANATH MISRA : Planning 
from the bottom, not from the top. 

SHRI CHANDRA SHEKHAR : Planning 
in a poor country means some sacrifice, some 
austerity and some limitation to ostentatious 
living. But unfortunately, the party to which 
Mr. Misra belongs does not believe in all these 
things. He may say that he does not rely upon 
foreign loans. But the whole philosophy of the 
Swatantra Party is nothing but to rely upon the 
monopolists of this country and outside this 
country. This is nothing but total reliance by a 
selected few in this country upon a big few 
outside this country. 

What I want to impress is that it is very 
unfortunate that   in   spite of our Prime 
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[Shri Chandra Shekhar] 
Minister being the Chairman of the Planning 
Commission, this Government has failed to 
give any guide-lines and directions to the 
Planning Commission. I do not know whether 
it is right or wrong— what Mr. Bhupesh Gupta 
said this afternoon—that there was a scuffle 
between the Deputy Prime Minister and the 
Deputy Chairman of the Planning 
Commission, that ihe whole idea of the Fourth 
Five Year Plan is dropped and that we have to 
go by an Annual Plan. 

SHRI AKBAR ALI KHAN : I hope not. 

SHRI CHANDRA SHEKHAR  : At 
this stage, Madam, I have to satisfy myself by 
requesting the Deputy to the Deputy Prime 
Minister that he should tell the Government of 
India—because he is the only person here 
through whom we can channelise our request to 
the hon. Shri Morarji Desai and Shrimati Indira 
Gandhi—that this tinkering with the planning, 
this tinkering with the very foundation of par-
liamentary democracy will finish all our 
economic growth. Madam Deputy Chair-roan, 
socialism is a far cry for this Government and 
to that extent I agree with Mr. Lokanath Misra 
that it is foolhardy to talk about socialism as 
long as this Government pursues such policies. 
Their professions today have nothing to do 
with realities. So I shall only give a note of 
warning that abandoning planning is nothing 
but sabotaging the whole Constitution of India 
and sabotaging the whole economic policies 
that were enshrined by this Parliament. It is a 
pity that the whims of individuals in the 
Government and the wishes of monopolists 
represented by Mr. Lokanath Misra outside 
have an overpowering influence upon the 
planning and upon the processes of economic 
development. 

Madam Deputy Chairman, I want to 
mention another point, about the leader of Mr. 
Lokanath Misra. I feel pity for him that he has 
fallen in the very bad company of Mr. 
Rajagopalachari, the old statesman. He made 
certain predictions in 1942 as also before 
partition, and those predictions and advices, 
unfortunately, came true. It is a tragic incident 
of our history. Now only recently Mr. 
Rajagopalachari has advised that Kashmir 
should be put under the control of the three big 
powers, the U. K., the U.S.A. and the U. S. S. 
R. I request my friend, Mr. Misra, that more 
than the Congress Party and more than Mrs. 
Indira Gandhi and Mr.  Morarji 

Desai, his old leader is totally dependent upon 
foreign powers   .   .   . 

SHRI LOKANATH MISRA : That is not 
our Party's view. That may be his individual 
view. 

SHRI CHANDRA SHEKHAR : In that 
case, Madam Deputy Chairman, the ideals and 
ideas put forward by many people who claim 
to be V.I.Ps or the High Command in the 
Government of Indi a are not the ideas of the 
Government of India and the true ideals of the 
Congress Party are not represented by the 
people whom Mr. Lokanath has got in mind. 

Madam, it is very unfortunate, and nothing 
can be more shameful than this suggestion of 
Mr. Rajagopalachari, this old statesman, with 
all admiration for him, I can only say that he has 
grown sen ile and the country should not pay 
any heed to him. He does not deserve even our 
condemnation. I am happy that the President of 
the Jammu and Kashmir Congress, Mr. Mir 
Kasim, has come out with a very strong 
statement. 

But, Madam Deputy Chairman, sometimes I 
get apprehensive because of the indecision of 
the Government of India, because of the weak-
kneed policies of the Government of India, and 
because of such utterances of Mr. Lokanath 
Misra that they are very far-sighted people. If 
the Government of India thinks that he and his 
leader statesman, Mr. Rajagopalachari, are far-
sighted people in this country, I am afraid the 
day is not very far when we will hand over the 
whole of Kashmir to these three big powers. 
Therefore, this idea should be condemned and 
nipped in the bud. 

In the end I shall request my friend, Mr. 
Lokanath Misra, not to condemn people who 
have done some good work. He referred to the 
B.L C. I do not want to go into detail because 
I know a little more in details. But I can surely 
say that Mr. Htmmat Singh has done a unique 
service by bringing before the Government of 
India and before the country certain mal-
practices that were being resorted to in the  B.  
I.   C. 

In the end I have to make one appeal to my 
old jurist friends, Mr. B. K. P. Sinha, and Mr. 
Akbar Ali Khan, in reply to the point raised by 
Mr. Bhupesh Gupta, the appointment of a 
person, high up in the Prime Minister's 
Secretariat, as an employee in one of the 
papers of Mr. Ghanshyam Das Birla and his 
associates. Madam Deputy Chairman, news 
papers 
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should be above all these things.   I can i 
understand their autonomy, and I can 
understand freedom of expression.   But 
unfortunately,  the  Hindustan  Times is | 
nothing but a bulletin of the Birlas.   A | person 
who was wating bulletins   of the Prime 
Minister's House overnight becomes an 
employee of the Birlas to write their bulletins.    
I do not know whether   legally it is right   or   
not.     I do not   know WiVJthsr there are any 
service   rules for government employees 
prohibiting a government servant from taking 
up   employment  in   a  business  house  for 
two years after   his retirement without the 
sanction of the Government.    I do not know 
whether such a rule applies to this official.    I 
have nothing against    Mr. Verghese. But this 
creates a bad impression in the whole country 
and it becomes very difficult to discriminate 
where the influence of Birlas ends and where 
the influence of the Government of India 
begins. The line which is drawn by such 
appointments in both the sectors becomes very 
difficult to be drawn. 

Lastly, Madam Deputy Chairman, my 
anguish and pain is that friends like Mr. 
Lokanath Misra just come out lashing upon 
us as Members of the Congress Party. They 
say here is a Government where the whole 
public sector has hopelessly failed, where the 
whole idea of socialism has failed. And, 
Madam, it ls all because of lapses in higher 
quarters that we have to hear all these abuses 
against socialism, against the fundamental 
policies of the Party and the Government. 
Madam, I say if God is there somewhere in 
the Heavens—I do not know whether there is 
any God—let him save this country from the 
party of Mr. Lokanath Misra and his leader 
statesman like Mr. Raja-gopalachari. 

THE DEPUTY CHAIRMAN  :   Mr. 
Krishan Kant, just ten minutes or even less 
because we have overstepped ^ the time. 

SHRI KRISHAN KANT (Haryana) : 
Madam Deputy Chairman, I would like to 
refer only to two or three points. A point was 
mentioned by Mr. A. D. Mani regarding 
giving loan to the Janasatta and thi 
Lokasatta, the Ahmedabad papers. I hon'ble 
Minister of Information and Bro.-^casting 
had made a statement here. Then the whole 
matter was referred to the Press Council. The 
Press Council advised that the money should 
not be given to them by the Government 
directly. I agree with the principle that 
money should not be given to any newspaper 

directly by the Government   because   we do 
not want the Government to influence the 
Press. On the other hand, the question has also 
to be seen from the angle that the monopoly   
Press does not grow in this countiy very 
powerful.   My friends, Mr. Bhupesh Gupta 
and Mr.   Arjun Arora, mentioned about small   
monopoly   and big monopoly.   There seems 
to be some confusion somewhere.  There has to 
be a demarcation line between monopolies and 
others. If we start discriminating between big 
monopoly and small monopoly where do we 
end?   Then there may be district monopoly, 
State monopoly and all-India monopoly.   
Where does the  whole thing end? So a   
demarcation line has to be drawn. I do not 
know whether by this time the papers in 
Ahmedabad have been taken over by the 
Goenkas or not because legally the Government 
of India cannot come in their way. But what I 
feel is that by this action monopoly will be 
indirectly growing because the Government 
cannot stop newsprint to them as long as they 
are publishing the papers daily.  So indirectly 
the advice given by Mr. Bhupesh Gupta and 
Mr. Arjun Arora has led to the increase of 
monopoly. 

Madam, there seems to be some confusion 
somewhere. May I request the Government 
that as desired by Members sometime back 
the Government of India should form a small 
committee to look into this question of 
monopoly. The Press Council cannot do it. 
On the suggestion of some Members, as I 
said, the Minister said that he would consult 
the Press Advisory Committee. Let the Mi-
nister consult it, form a Committee, go into 
the details of the whole thing and bring 
forward some proper criteria and a definition 
of monopoly in the Press and then take 
measures to stop that monopoly; otherwise 
what I am feeling is on account of this 
confusion this whole thing will go on merilly 
as it is. We will be confused in our mind and 
the Press willgo slowly into the hands of 
monopoly anti finish. 

I will briefly refer about planning Madam, 
you remember that in this very House when the 
question of the approach to the Fourth Plan, 
after six months of efforts, was raised in the 
House, the whole House unitedly asked the 
Government to provide an opportunity to the 
House to discuss it on the floor of the House 
before the N.D.C. took some final decision 
about it. Madam, our fears have come true. 
The whole i approach to the Fourth Plan has 
not been discussed in this House.   The whole 
Par- 
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[Shri K ishan Kant] liament would like to 
know what it is. All our planning, all our 
Budget, all our financial institutions, all our 
industries, all our iron and steel industry are 
working on the basis of the Fourth Plan. I do 
not know.   Is   all our planning coming to a 
complete failure?   I think Mr. Lokanath Misra 
has more voice than the whole House put 
together.   It seems that planning is going to 
dogs and the dream of a welfare State and 
socialism in the country will have to be 
abandoned.     Madarn, planning is being 
resorted to even by the Government in the 
Great Britain.      In France they are doing it. 
But we are   lagging behind.    All things are 
there, but planning is not there.  How are we 
going to meet our problems?   Unless planning 
is put on a sound footing, I am sure we will be 
going back politically, economically and 
financially. 

Thirdly, the point raised by Mr. Chandra 
Shekhar is a very serious one.   The prophet of 
doom, Mr. Rajagopalachari, has come out with 
his proposal. I think he is a prophet of doom 
because he was the prophet of partition. After 
Pakistan attacked Kashmir in 1965, even persons 
like Jaya Prakash Narayan said that after that 
attack, Pakistan  had no  locus standi.     When 
Sheikh Abdullah justified the attack of Pakistan 
on Kashmir saying that they are equally   
interested    I   asked the Prime Minister here to 
say categorically the position of the Government 
of India, whether Pakistan has got any locus 
standi in Kashmir. The Prime Minister said  
"There is no question about it.  Our stand is 
clear. Pakistan has no locus standi".  Now Mr. 
Rajagopalachari has come out with this proposal. 
Our friend Mr. Misra said that this does not 
represent the policy of the Swatantra Party and 
he said Rajaji is separate from the Swatantra 
Party as far as this matter is concerned.   May I 
ask whether he and other office-bearers of the 
Swatantra   Party   will say   categorically that 
what Rajaji has said  does not   represent the 
policy of the Swatantra Party and oppose it 
categorically?  Rajaji is a prophet of doom and 
he will create confusion not only here but also 
among the brave      people     of     Kashmir      
who fought   against   Pakistan      tooth    and 
nail and kept their freedom alive in 1948 and 
1965.   Madam, the Deputy Finance Minister is 
not listening.  He is talking to the Deputy Chief 
Whip.   Madam,   valid points have been raised 
and even    the Leader of the House is not 
present. I will not like to go further on this. I 
want the Government to reply to all these points 
tfiat have been raised. 
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SHRI BHUPESH GUPTA : Rubbish, 
rubbish. We are a party, Madam. He is making 
a serious statement. We are a party recognised 
by the Election Commission. We are having an 
election with a symbol. And now are we 
considered to be a danger in U.P....* 

{Interruptions) 

SHRI JAGANNATH PAHADIA : I have 
said "such anti-national elements'* about 
individuals who are anti-national and  anti-
social. 

SHRI JAISUKHLAL HATHI : He has 
not said "your party".    He said "antisocial 
elements". 

SHRI BHUPESH GUPTA : ...(Interruptions) 
... the communist party is contesting  from  
those    constituencies. 

SHRI JAGANNATH PAHADIA : I have 
said "anti-social and anti-national". 

SHRI M. P. BHARGAVA (UttarPradesh) : 
You are not anti-social. You are not anti-
national. 

SHRI  AKBAR  ALI   KHAN   :   Mr. 
Gupta, you are not anti-social. 

SHRI BHUPESH GUPTA : You have 
provoked me like that... 

(Interruptions) 

SHRI BHUPESH GUPTA : When she is 
going for elections by plane, I understand that 
the AICC is paying her fare. Is the AICC 
paying for all the seats in that plane, for the 
salary of the pilot, the maintenance charges, etc. 
? Tell me how many seats are there ? 

THE DEPUTY CHAIRMAN : Why do you 
not listen to him? 

SHRI BHUPESH GUPTA : I should like to 
know how many seats are there in the plane, ls 
the AICC paying for all the seats there? 
Madam, you were not here when I mentioned 
all about her speech in Kharagpur. Only on 
policemen one minute of her speech cost Rs. 
10,000.. (Interruptions) 
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SHRI   JAGANNATH   PAHADIA    : 
The Congress Party pays for that. I have said 
that.    Whether the Congress Party pays for all 
the seats of not, so far as that I question is 
concerned, I have said that the j Congress  Party   
pays  it . . . 

SHRI BHUPESH GUPTA : They spent Rs. 
2 lakhs on policemen. You know they spent 
Rs. 2 lakhs on 8,000 policemen. 

 
SHRI BHUPESH GUPTA : Madam, 

regarding  the  family  planning. . . 

THE DEPUTY CHAIRMAN  :  Why 
do you not allow him to finish? You spoke for 
over half an hour. 

(Interruptions) 
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SHRI BHUPESH GUPTA : Where is the 
Fourth Five Year Plan? Can I get the address of 
the Fourth Five Year Plan? 

SHRI   JAGANNATH   PAHADIA: 
It is in the process. 

SHRI BHUPESH GUPTA:    Is it in 
the process? 

SHRI   JAGANNATH       PAHADIA: 
It will be introduced in this House in due 
course. It will be discussed here in due course. 

SHRI KRISHAN KANT: You have 
promised that it would be discussed in this  
House. 

SHRI JAGANNATH PAHADIA: ^ 3TT 
T^T  | I   It is in the process. ^% 

sft I 

SHRI BHUPESH GUPTA: The Fourth Five 
Year Plan has been enjoying, as I said, gazetted 
holiday for three years and it seems now you 
have extended the holiday  indefinitely. 

SHRI JAGANNATH PAHADIA : All right, 
you consider it like that. 

THE DEPUTY CHAIRMAN   :  Mr- 
Bhupesh Gupta, let him finish it. I do not want 
this running commentary. 
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SHRI DAHYABHAI V. PATEL : It is 

an insult to the House that this man gets up and 
replies. 

THE DEPUTY CHAIRMAN : The question 
is   : 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1968-
69, as passed by the Lok Sabha, be taken 
into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN : We shall 
now take up the clause by clause consideration 
of the Bill. 

Clauses 2, 3 and the Schedule were added to 
the Bill. 

Clause 1, the Enacting Formula and the Title  
were added to the Bill- 

SHRI   JAGANNATH  PAHADIA : I move 
: 

"That the Bill be returned". 

The Question was proposed. DR. B. N. 
ANTANI : I rise whh   a sense of 
disappointment and frusira.ion at the manner in 
which he has replied. 

SHRI M. P.   BHARGAVA :  Frustration 
has always been there. 

DR. B. N. ANTANI : You do not want me to 
reply in the Third Reading, otherwise I can 
reply very adequately because I never expected 
the Finance Minister to make the reply he has 
made. That apart, I want to make one or two 
observations regarding this Bill. I think the way 
and the vacillating manner in which the 
administration and the finances of the country 
are being carried out, I shall not be surprised if 
in the future ihe Government might have to 
come again for Supplementary Demands of 
crores. I will cite an instance. I have been press-
ing in this distinguished House for a categorical 
statement from the Government about the 
location of the .Kandla Fertiliser Plant. In the 
Kandla major port where we have spent chores 
and crores, there is absolutely no development 
whatsoever in spite of advertisements on the 
part of the Government. You look at the Kandla 
Developmen* Board and the manner of its 
running. My complaint is that Gujarat is being 
systematically and deliberately being neglected 
with regard to locating heavy projects there. 
After a lapse of 5 years they said that they were 
bringing the Kandla Fertiliser Plant there, but 
there is no categorical statement even now. Lasi 
week the Minister of Petroleum, who is not 
here, said "It is not my concern. You find ou. 
ihe concerned Ministry". I said 'Thank you*. 
Then I wrote a letter to ihe Co-operation 
Minister whom luckily I find here. Thank you, 
Sir, for having given me this reply — some 
reply. He said : 'There is no fear but a little part 
of it, like the curate's egg may be taken away 
somewhere but you need not be afraid'. The 
Board of the Kandla Fertilizers will be there in 
Kandla. He does no* realise, the Government 
does not realise the sensational disappointment 
in that region at this sort of attitude on the part 
of the Government. The head office of *he 
Kandla Fertiliser Plant is still located 
somewhere iji South Extension or North 
Extension. I do not know. We in that area have 
to find out who is responsible for this.     I  
therefore    pray 
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[Dr. B. N. Antani] 
that if you do not come out with some 
categorical statement, Mr. Deputy Finance 
Minister—I have noticed your gesticulations 
and the political enthusiasm— you will have to 
come before the House with some more 
Demands for Supplementary Grants. 

Another thing is, in the free trade zone, Shri   
Lal  Bahadur   Shastri's  statue  was opened   by   
the   Prime   Minister.      One little factory was 
shown.   I am here from there.    Is the 
Government in the Com-me-ce Ministry in a 
position to say what re   lie rate of progress and 
what is being don? there in the free trade zone at 
Kandla?   There is no advertisement of results 
whatsoever and yet we are spending crores on 
this.   When   is   the     Government going *o 
leave this infantile acrobatics in the wa;' that it is 
following here?   So I say tha" I am neither a far-
sighted nor shortsighted politician.    As a 
Young Turk of tha. party pointed out here, I am 
really content to be a right-sighted humble ser-
vant of the country which in our Constitution is 
known  as  Bharat.     In these circumstances,   1   
cannot   be   a   Young Turk.    I am therefore 
content to remain an Old Greek and I warn you 
against the infantile acrobatics that the Finance 
Minister has indulged in. 

SHRI BHUPESH  GUPTA : Although 
I sincerely felt that I would not have to 
make a speech it is not my habit to allow 
anything on the part of the Government 
in which there is effron'ery and insolence 
to go unchallenged.   When 1 was getting 
up  Mr.   Hathi   indicated  that  I  should 
not speak bu; you wiH have noted that he 
had not spoken at all and yet he is Cabinet 

Minister. Madam Deputy   Chair- 
5   P.M.   man,   we   have     been      asking 

for   Cabinet Ministers   to   come 
and answer   some     of    the    criticisms 
that are made, some of the questions that 
are raised in all seriousness.    And I think 
it is no good trying to put Mr. Pahadia 
to make a speech of rhe kind he has made, 
in wh:ch he brushed aside everything yet 
saying that he expected good advice from 
us. 

SHRI   DAHYABHAI      V.    PATEL1 He has 
justified our complaints. 

SHRI BHUPESH  GUPTA   :  I agree , wih   
you,   Mr.   Dahyabhai   Patel:   he justified our 
complaints.    May I tell the Leader of the House 
that sometimes a* j eaEst he should make himself 
felt instead I 

of being always silent? He should ensur-uie 
presence of some Ministers-in-charge, cabinet 
Ministers. Now a thing is being discussed here, 
the Appropriation Bills, and the Minister is not 
there, the Minis- er-in-charge. {Interruptions) 
He is a Minister, I know. 

{Interruption's) 

Now, for example,  my voung friend was telling 
me that the Prime" Minister would always 
require security whether she went on election 
campaign or any other.   This is not at all the 
point which I was making. I was pointing out 
that in that Asansol meeting, where   she   spoke 
for    wenty mmutes, 8000 policemen had to be 
deployed costing on that account nearly two 
lakhs of rupees.   Therefore,   for every minute 
she spoke, the cost came to ten thousand rupees. 
Answer it.   First of all he should say   why it 
was necessary to have 8000 Policemen.   I 
would not like her meeting to be disturbed, and 
for that matter any meeting to   be  disturbed, 
and  she   can [ count on the good sense of our 
people-also.   And do you think that 8000 police 
men would make any  difference  if we want to 
create a disturbance in a meeting? On the 
contrary, the presence of so many policemen 
would also contribute to the intensity of the 
disturbance if some people are bent on doing so. 
Now this is one point, and he has not answered 
it. He should have told us how many policemen 
were there, why the money had been spent   and 
why   the   Bengal   exchequer should spend that 
money.   {Interruptions) Nothing he has said. 

THE DEPUTY CHAIRMAN : Please 
wind   up.   You cannot now   repeat   all that 
you said before. 

SHRT BHUPESH GUPTA   : We are 
entitled to a reply. And you have noted the kind 
of reply he has given. I am very sorry that I have 
to say very harsh words. Now, when 1, as the 
member of a responsible party, made the poin 
that our election campaign was being 
handicapped because we are not allowed to 
enter certain areas—I named those areas—
when I pointed out that civil defence people are 
campaigning for the Congress in certain areas, 
the answer was that anti-national forces are not 
allowed to go there. Is that an answer ? I should 
like to know. Give some facts at least. Now this 
is the answer he gives and I think that he show-
id no respect whatsoever. Then I raised nany  
other pom's.     Even  the   simple 
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- 
point raised, the point why Mr. Dasarath Deb 
and Mr. Biren Dutta, former M.Ps — who 
belonged to the Communist Party— and   Mr.   
Nripen  Chakravarti—who belonged to the 
Communist   Party    (Marxist)—are. in 
detention, nothing he said about chat also. 
Therefore why this farce ? Mr. Hathi can as 
well certify this Bill. Now on such an occasion 
as the Fourth Five-Year Plan, my friend raised 
the point and my friend gave the answer.   Did 
you notice the answer he gave?   I heard it and 
it is, "It is in the process";  just that much.   You 
should realise that we are on the threshold of 
the fourth year of Fourth Five-Year  Plan.     
What  is  the  process about it? I should like to 
know. Now he accused them of degrading or 
belittling or denouncing the Plan, bu; he forgot 
to make out an answer as to why they are 
killing the Plan.    They are the butchers of the 
Plan while those others may be critics of the 
Plan.   No proper answer. And yet, Madarn 
Deputy Chairman, over this, during the last 
session and this session also, we were given to 
understand that the draft Plan would be placed 
before the House during this session or at least 
during the Budget session so that there could be 
proper discussion. Now we are 'old through the 
newspapers that nothing is going to be done. 

THE DEPUTY CHAIRMAN   :   That will 
do. 

SHRI   BHUPESH   GUPTA   :   Therefore 
I say that these matters should be seriously 
answered.    And he accuses us; he said they 
do not suffer from Kantilal malady.  How can 
you suffer from Kantilal malady. You are 
suffering from Kantilal affection and love, not 
malady. Therefore he should answer.   I made 
a charge that the Prime Minister is not 
discharging her responsibility as    the    pivot   
of   the Cabinet in a Cabinet system of 
Government in dealing with matters of public 
importance.    No answer he gave.    I made a 
charge about the Prime Minister's Publicity 
Officer, where I see Collusion of some type or 
other.   No answer is given.   He could have 
said here that it is true or that it is not true.    
Mr. George Verghese is going as the Birlas' 
editor.   Is it a small thing from the Prime 
Minister's Secretariat?   Are we not to assume 
some kind of connections between the two, 
between her office and Birla house?   Well, 
suspicion will arise. 

THE DEPUTY CHAIRMAN  : That will 
do. 

SHRI BHUPESH GUPTA : Madam 
Deputy Chairman, his speech has been 
altogether unsatisfactory. I .w°u f.j*5* him-
before I sit dawn-that.if you treat us that way, 
thfe I think it is better for the Opposition not 
to allow them to speak. If the Finance 
Minister would not come to answer the points 
that are raised even in a discussion of this kind, 
then what is the use of, well, asking us to sit 
here and listen to his speech? And he has no 
authority. He is not a Membe. ot the Cabinet; 
he cannot say anything on De-half of the 
Government that way He can certainly read 
out certain notes given to him by the officials. 
But is that how Parliament >s to be treated that 
bre s or some notes come from the officials 
gallery and these are read out? Madarn 
Deoutv Chairman, it is an insult and affront to 
Parliament, and some Members opposite are 
accustomed... 

SHRI AKBAR ALI KHAN : He gave a 
speech. 

SHRl BHUPESH GUPTA : Well 1 know 
that. 1 am not blaming. And-MS is all that we 
could do in this situation. But it is not good, 
it is not fair to Parliament; Madam Deputy 
Chairman, it is entirely wrong. 

SHRI   DAHYABHAI     V.    PATEL: 
I will take only two minutes. Madam l 
am very sorry that the hon. youthtul 
Deputv Minister made such a speecn 
and it" showed how justified was the de 
mand that we made ihat the Finance Mi 
nister or a responsible Minister should 
be present on an occasion as this wnen 
such an important matter is being discus 
sed. And his speech lacking in maturity 
justified our remarks made m the begin 
ning. The Leader of the House is here. 
Do we ever hear a speech of this kind from 
him'' The Opposition is here certainly 
to critic;se you. Otherwise why are we 
here? Are we here to clap at what you 
say? And when our criticism is not bear 
able, this sort of arrogance and temper 
does not behove anybody, much less a 
youthful Minister who is just rising. 
Madam,  a  man  *       *   . .,. • 
is put in charge of the Finance Ministry and 
in charge of the finances ot this country. 

SHRI CHANDRA SHEKHAR : It is very 
objectionable. Our Ministers are not going to 
take a lesson from an agent 

♦Expunged as ordered by the Chair. 
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[Shri Chandra Shekhar] of the monopolists 
and this Minister is not going to take lessons 
from an agent of the monopolists. 

SHRI G. A. APPAN (Madras) : On a Point 
of order. I object very strongly and 
emphatically to Mr. Dahyabhai Patel's 
remarks about the Deputy Minister of 
Finance and about the hon. Finance Minister 
in this august House—which is unbecoming 
for a Member of this House of elders. His 
speech may be expunged b> the Chairman. 

SHRI CHANDRA SHEKHAR : It 
is lacking in decorum on the part of Mr. 
Dahyabhai Patel to question the financial 
position of a Member. There should be some 
limit. Because Mr. Dahyabhai Patel happens 
to be the son of Sardar Vallabhbhai Patel, he 
cannot cast reflections on poor men. I take 
serious   exception   to   this. 

SHRI   DAHYABHAI V. PATEL :   I 
have not used any unparliamentary word. 

SHRI CHANDRA SHEKHAR : It is a 
reflection on a Member and is objectionable. 

SHRI  DAHYABHAI V. PATEL   :  I 
am not going to learn anything from Mr. 
Chandra Shekhar. 

SHRl CHANDRA SHEKHAR: Mono-
polists have no right to cast reflections on 
poor men. He may be an agent of the 
monopolists but we are poor and the Minister 
may be poor. 

THE DEPUTY CHAIRMAN : Mr. Patel, I 
think you must withdraw the remarks. A 
personal reflection of that sort  is  very 
unkind. 

SHRI DAHYABHAI V. PATEL : Still 
you want me to withdraw. I have said 
nothing that is personally objectionable. I 
have not used any unparliamentary language. 

THE      DEPUTY   CHAIRMAN   : It 
need not bs  necessarily unparliamentary. 

SHRI   DAHYABHAI V.    PATEL   : 
You call us short-sighted. Congress Members 
say so many things. Somebody said 
something about Rajaji. These little little 
fellows are talking like this. We are not going 
to tolerate all this. 

THE      DEPUTY      CHAIRMAN   : I 
think that cannot go in the proceedings. 

SHRI BHUPESH   GUPTA : I made 
it clear in the beginning that I was not 
making anything against   him. In fact, 

I share his difficulty but the trouble is he got  
up  and called  us  anti-national. 

SHRI CHANDRA SHEKHAR : Madam, I 
can understand Mr. Dahyabhai Patel asking 
that the Cabinet Minister should be present. 
He can say that the speech of the hon. 
Minister was arrogant. Many arrogant 
speeches we hear from Mr. Dhayabhai Patel 
and we tolerate them in parliamentary 
democracy but Mr. Dhayabhai Patel certainly 
has no right to cast a reflection upon his 
financial position and say because he is a 
Harijan, because he is poor. Mr. Dahyabhai 
Patel may be very rich .  .  . 

SHRI DAHYABHAI V. PATEL : Madam, 
I never said anything about his being a 
Harijan or poor. They are twisting my words 
as they always do. This is the habit of 
Congressmen ; it is the habit of Mr. Chandra 
Shekhar to twist things out of context. 

(Interruptions) 

SHRI CHANDRA SHEKHAR: It should 
be expunged. 

THE DEPUTY CHAIRMAN : Yes; it will 
be expunged. I do not think that was in good 
taste and it was very unkind to have referred 
to his tour abroad and say he had trouble 
there. I think we should have good taste when 
we refer to each other and we must not hit 
anyone below the belt. 

SHRI G. A. APPAN : Madarn, on a point 
of order. I protest against this insult to 
Harijans. He is a dangerous enemy to the 
Scheduled Castes and Harijans. Let this be on 
record and the speech of Mr. Dahyabhai Patel 
be expunged. 

THE DEPUTY CHAIRMAN r Have you 
anything to say ? 

SHRI JAGANNATH PAHADIA : I thank 
the hon. Member for his contents. 

SHRI    DAHYABHAI   V.   PATEL : 
Madam, I did not know until these people 
shouted that he was coming from that 
community. This is twisting the matter 
entirely. 

THE DEPUTY CHAIRMAN i The 
question is 

"That the Bill be   returned." The  

motion   was  adopted. 


